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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONAL BENCH AT PUNE
ORIGINAL APPLICATION NO.17 OF 2020

IN THE MATTER OF:

KRISHHNA MARATHE & ORS. ...APPLICANTS

VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NO.6.

I, Madhav A. Gogte, son of Shri. Arvind Gogte, major in age, Partner

of M/s. Gogte Minerals, do hereby solemnly affirm and state as

under:

l. T am the partner of M/s. Gogte Minerals and as such I am fully
competent to file this Affidavit in response to the Reply
Affidavit dated 19/08/2021 filed by the Applicant No.1 to the
Inspection Report of the Committee. I have read the contents

of the said Reply and in response thereto, I submit as under:
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2. That this Hon’ble Tribunal vide Order dated 10/07/2020 had
constituted a Committee to undertake inspection and submit a
Joint Report in light of the allegations made in the complaint.
The Committee as constituted by this Hon’ble Tribunal
undertook site inspection as well as considered the various
documentary evidence and on a combinaﬁon of the permissions
as well as the factual findings, submitted its Report before this
Hon’ble Tribunal finding that the allegations of the Applicant,
namely, that the answering Respondent herein had allegedly not

complied with environmental clearance (“EC”) conditions was

erroneous. The said Committee has found that the answering
Respondent has carried out mining activities in compliance with

the laws as well as EC conditions.

3. The Applicant in reply to the said Report has sought to raise
erroneous contentions. The said Applicant has further indulged
in suppression of facts and documents which proves that the
present proceedings are not bona fide but vexatious in nature

and as such are liable to be dismissed with exemplary costs. The
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Applicant has also indulged in making statements on oath which
are false to his own knowledge and as such has tendered false
evidence thereby making him liable for punishment under
Section 195 IPC. The said Applicant has also knowingly
suppressed documents when the same did not suit his narrative
and has placed on record only part of the documents to try and
support his false statements. These acts make the Applicant
liable for perjury as the Applicant has indulged in suppression
and made averments which are false to his own knowledge with
a view of interfering in the administration of justice. The said

submission pertaining to the suppressions is elaborated

hereafter while dealing with the contentions of the Applicant.

4. That the Applicant has miserably failed to demonstrate any
violation of the conditions of the EC granted to the answering

respondent and as such wishes to enter into a fishing and roving

enquiry.

5. The answering Respondent craves leave to refer and rely upon

the submissions already made in the Affidavit in Reply dated
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20/08/2021 filed on 21/08/2021, without repeating the contents

thereof for the sake of brevity.

Parawise Reply

1. That in reply to the contents of para 1, it is submitted that no
substantial issues have been raised by the Applicant to invoke
the jurisdiction under Section 14 and 15 of the National Green
Tribunal Act, 2010. It is further denied that the answering
Respondent has violated conditions of the Environmental
Clearance granted to it for carrying out mining operations of
iron ore in mining lease in Village Redi, District Sindhudurg,

State of Maharashtra.

2. That the contents of para 2 are erroneous and devoid of merit.
The said allegations have adequately been dealt with by the
answering Respondent in its Reply dated 20/08/2021, filed on
21/08/2021. For the sake of brevity, the answering Respondent
craves leave to refer and rely on the submissions therein in reply

to the allegations in para 2, without repeating the same, for the
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sake of brevity. It is further submitted that as already indicated
in the aforesaid Reply, there has been no violation of the EC
conditions, secondly, no pollution as is alleged has been caused
to either ground water reserves or the Arabian Sea. Lastly, the
allegations as being raised would render the Application as
being time barred both under Section 14 and 15 of the NGT Act,
2010. In this regard the submissions made in the reply affidavit

dated 20/08/2021 are reiterated without repeating the same for

the sake of brevity:

3 That in reply to the contents of para 3, the statement pertaining
to Order dated 10/07/2020 as well as the submission of the
Report of the Committee pursuant to site visit, is a matter of
record. The contention however, that the Committee has failed
to consider all the contentions allegedly raised by the Applicant

is absolutely erroneous and devoid of merit.

4. That the contents of para 4 are vehemently denied for the false
suggestions contained therein. It is denied that the Committee

has merely relied on the documents and the information
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submitted by the answering Respondents. The Committee has
itself undertaken site inspection and has relied only on official
documents and on being satisfied about their authenticity. The
Applicant has failed to show that any of the documents supplied
by the answering Respondent were not authentic. Merely
because the Committee has not found force in the allegations
made by the Applicant, the Applicant is resorting to false
suggestions instead of producing anything to support his stand.
As already demonstrated in the Reply Affidavit along with
documentary proof, the Applicant is resorting to blatant
falsehood and the present Application is malicious and liable to

be dismissed with exemplary costs being imposed on such

applicants who seek to waste judicial time.

TOP SOIL MANAGEMENT

5. That the contents of para 5 are denied being devoid of merit. It
is submitted that the aforesaid Application has been preferred

by the Applicant alleging violation of conditions in
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Environmental Clearance dated 22/04/2010. The said
Environmental Clearance was obviously granted after almost 3
years since the approval of Mining Plan by IBM on 27/07/2007,
wherein it has been recorded that there would be no generation
of top soil during the mining activities. Similarly, the EIA—
EMP Report as submitted to MoEF before the grant of EC also
reiterated that there would be no top soil generation or stacking
during the mining activities. Both the documents being prior

to the grant of EC necessarily gained importance as the said

BAI .,
7 AMARASHTRA documents reflected the true and correct factual position even

. 16388
RE&&SE‘ON
27th JAN 2025 .
; before the grant of EC and prove that the answering respondent

is not merely seeking to make up facts after the grant of EC.
Therefore, there can be no allegation that these documents could
not be relied upon as no evidence has been produced by the
Applicant to show that top soil actually exists in the Mine as is
presently being worked and /or the same is being actually
generated during mining activities. In fact, the Committee has
not placed reliance solely on the aforesaid documents but has

itself inspected the area and observed as under:
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“During the site inspection, it was observed that the
lease area was found rich in hard laterite cover and
hence no occurrence of top soil. And therefore, there
was no top soil stacks observed.”

6. That the contents of para 6 need no reply as it is a mere extract

of the Report of the Committee.

7. That in reply to the contents of paras 7 to 11 which pertain to
allegations regarding top soil management, the submissions
made in paras 9 to 25 of the preliminary objections and
submission in the affidavit in reply dated 20/08/2021 are
reiterated without repeating the same for the sake of brevity.
The shifting stands of the Applicant are evident from the

following:-

a) The Applicant in the application had originally alleged as
under :-
Synopsis

“The specific conditions regarding proper
management and stacking of top soil and mining reject at
earmarked sites has not been adhered to and instead,
such has been dumped in the Arabian Sea causing serious
pollution to the marine ecosystems”’
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Similarly, in paras 5 to 16 of the Application the said Applicant
has alleged that the top soil is being dumped outside the lease
area. For ready reference the allegations in para 16 are

reproduced:-

“16. That however Respondent No. 6 dumped the
top soil or the mining reject outside the said land for
which it had neither liberty nor power to do so.
Respondent No 6 has continuously dumped the mining
waste material into the Arabian Sea from the Redi and

Kanyal village... ... ..... .

b) The aforesaid allegations have been found to be factually
erroneous by the Committee in para 1, sub paras (b) to (d)

which read as under:-

MAHARASHTRA | <

REG. NO. 16388
EXPIRE ON
27th JAN 2025

Sr | Conditions of the EC

1. | Specific Condition no (i) of the EC,

“Topsoil shall be stacked properly with adequate
protection measures at earmarked sites and used for
reclamation and rehabilitation of the mined out

b2l

areas

Allegation  of  the | Committee observations
Applicant
b. | Mining waste Material | Committee noted the letter

has  been  dumped |dated 15.01.2019 of the Dy
outside the mining | Controller  of  Mines
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lease area and it is
evident from the letter
dated 15.01.2019 of
Dy  Controller  of
Mines.

address to M/s Gogte
Minerals. Committee noted
that the said letter
mentions a change in
dumping location and does
not mention the dumping
outside the lease area.
Committee during the site
inspection observed that
dumping of the mine waste
is within the permissible
mining lease area of
94.706 ha. The mining
lease area is demarcated
with boundary pillars with
latitude and longitude.

The dumping is still
being done by the
company outside the
permissible area

During the site inspection,
the committee did not find
fresh dumping of mine
waste outside the mining
lease area.

The new land has been
formed by the dumping
of the mining waste.
The new land has been
allotted survey
numbers by the district
collector, Sindhudurg.
A letter dated
18.12.1992 of District
Inspector, Land survey
reported to District
Collector mentions the

creation of the new
land

The committee visited the
said old dump sites formed
along the coast. It is noted
the dumping was done at
the site from the year 1974.
During the site inspection,
local villagers informed
that dumping of mine waste
on the said old dump site
was stopped prior to the
vear 1990. Letter from
Sarpanch of village Reddy
attached as Annexure-3.
At present, the said dump
sites bear survey number
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15 & 58. These sites are
stabilized with plantation.
Presently, old dump site’s
land belongs to the Forest
Department of Government
of Maharashtra.
Committee during the site
inspection observed the
Board of the Forest
Department  mentioning
that survey number 15
(e (village Redi) and survey
REG. NO. 16388 | € number 58 (village
270 IR 2025 Kanyal) belong to Forest
Department, GOM. There
was no ongoing dumping
observed on the said old
dump  sites. Copy of
photographs of the display
board attached as
Annexure -4

c) The Applicant in the Reply has not challenged the said
findings of the Committee. This by itself is sufficient to reject
the contention of the Applicant as raised in the application and
reproduced hereinabove viz., that the answering respondents
are allegedly dumping mining waste in the Arabian Sea or are

maintaining dumps outside the lease area.

iy
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That once the allegations of the Applicant were found to be
absolutely erroneous and far from the truth the said Applicant
has now sought to shift his stand and allege that allegedly top
soil continues to exist in the mine lcase area. It is submitted
that the Applicant is seeking to change the proceedings under
Section 14 of the NGT Act into a fishing and roving enquiry
which is not permissible. A party under Section 14 is supposed
to approach the Tribunal with a definite case in terms of the
provision. As submitted above on finding that the allegations
of the applicants have no legs to stand on in the reply to the

report of the Committee the applicant has now sought to allege

that top soil continues to exist in the lease area where mining
is being undertaken and that top soil is allegedly not being
stacked at the earmarked sites. Without prejudice to the
submission already made hereinabove viz., that the Applicant
cannot be allowed to change the nature of allegations, it is
submitted that the said allegations are also as erroneous as the
allegations which have already been found to be erroneous. It

may be pertinent to mention here that the mining in the lease
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area commenced in the 1970s. In so far as the present case is
concerned, it arises out of allegations pertaining to non-
compliance of EC condition. At the cost of repetition, it may
be stated that the EC was granted only on 22/04/2010 and as
such the applicant has to first establish that after 2010, the
answering respondent has not maintained the top soil as

required, which the applicant has miserably failed to do so.

MumBA|
MAHARASHTRA | «

REG. NO. 16388

A The areas under the Mining Lease may have been used for

agriculture; however, as stated above after the same being
granted under the Mining Lease, majority of the lease area was
utilized for mining activities much prior to the EIA regime as
well as much prior to the grant of EC. The Applicant has
alleged in para 11 that Survey No.34, 35 and 60 continue to
have agricultural activities which is possible only if fertile soil
as opposed to hard laterite cover is available. The contention
that Survey Nos.34 and 35 are being used for agricultural
activity is false to the Applicant’s own knowledge and the
Survey Forms themselves reflect that the area is reserved for

mining and no crops have been grown therein for more than

o
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four decades. Therefore, the allegation that agricultural
activities are being undertaken in the said survey nos is
factually incorrect as is evident from, Form 7/12 as maintained
under the Maharashtra Land Revenue Act, which reflects
under Form 12 the usage of the land and if crops are grown,
the details thereof. The answering respondent craves leave to
place on record the 7/12 extracts of Survey Nos. 34 and 35
which would reflect that no agriculture activity has taken place
in the last four decades, if and when this Hon’ble Tribunal so
desires. That further with regard to Survey No.60 in Village

Kanyal, it is submitted that the possession of the said area has

never been taken over and surface use continues with the
original owner. It is submitted that the owner therein has been
growing cashew trees which are possible to be grown even in
hard laterite, if sufficient water and irrigation facilities are
provided. = Without prejudice to the aforesaid submission,
availability of top soil in 5% area of the total lease area cannot
suggest top soil in the entire 94.706 Hectares of lease. The

Applicant also has been able to provide details of only 0.21

v
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Hectares where an orchard is maintained and no details of any
other area have been provided. It is submitted that as and
when the said area is required for mining purposes, the top
soil, if any, will be stacked in accordance with the condition in
the EC. However, when no top soil has been generated owing
to the geology of the majority of the area, the said condition
in the EC cannot be said to be violated. Further, para 2(d) of
an inspection report based on a site iﬁspection carried out by
IBM on 13/07/2021 under the provisions of Mineral
Conservation and Development Regulations also reflect that

no top soil is being generated in the lease area. The said para

of the report reads as under:

MUMBA|
HAARRE Si.No. Item Proposals Actual
EXPIRE G0 work Remarks
27th JAN 2025
2d Quantity of Nil Nil

topsoil
generation
inm3

It is pertinent to note that IBM is an expert body and would

know the difference between top soil and hard laterite. It is
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submitted that now various inspections have been carried out by
different sets of bodies/authorities and none have found any
violation as is being alleged by the Applicant. It is, therefore,
submitted that the contention of the Applicant is without merit

and liable to be rejected.

Allegation pertaining to simultaneous working of pits

8. That in reply to the contents of para 12 to 17, submission already
made in paras 26 to 33 of the Reply Affidavit dated 20/08/2021
are reiterated without repeating the same for the sake of brevity.
The answering Respondent is working only one pit and no two

pits have been worked simultaneously. The answering

Respondent has already mentioned in its Reply Affidavit that
pursuant to the grant of EC dated 22/04/2010, the said
Respondent has worked only one pit, i.e. Pit No.203. In this
regard, inspections undertaken by MSPCB on 08/01/2020 and
MoEF&CC on 18/02/2020 (Report dated 17/04/2020) at

pgs.230-316 and 317-318 respectively of the Reply Affidavit,
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clearly show that similar allegations of the Applicant have been
found to be without merit and that factually the answering
Respondent is working only one pit. It is further submitted
that in the IBM inspection undertaken recently, on 13/07/2021,
at para 3(a) of the report, the IBM has also observed that only

one pit is in operation in accordance with the Plan. The relevant

para of the report reads as under:

Sl.No. Item Proposals Actual work
Remarks
" wuowen 3a Number of pit One One
A
REG. N toman Proposed for
EXPIRE .
27th JAN 2035 Production

It is further denied that Pit No.203 is being used as a water
reservoir along with the pit which exists in the expired lease of
one M/s. NIMCO. It is submitted that Pit No.203 falls only
within the mining lease area of the answering Respondent.
Further, Pit No.203 is presently being worked and as such
cannot be used as a water reservoir. The Applicant is seeking

to confuse the Mauli Pit which was created prior to 1990 and
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which is being used as a water reservoir, with Pit No.203. The

two pits are at a distance of one kilometer from each other.

a. The Pit No. 203 is not a water reservoir; however, during
monsoon season when mining is suspended in Pit No. 203,
the rain water run off in the Mine is all diverted into the Pit
to help with ground water percolation/recharge. After the
monsoon season the water collected is supplied to the
villagers only for irrigation purposes. It is denied that the
said pits are being used to supply drinking water to the
residents of near-by villages. Any water which is supplied

to the villagers for drinking purposes is from an old pit in

Block No. II wherein the answering Respondent has set up
a water treatment plant. In the event, any water from the
pit in the present lease are required to be supplied for
drinking purpose, the said water is diverted to the old pit No.
138 / Block No. II where the answering Respondent has a
Water Treatment Plant. At the cost of repetition, it is stated

that only after treatment of water and after the same is found
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to be within the prescribed parameters, it is supplied to the
villagers for drinking purposes. It may be pertinent to
clarify here itself that Pit No. 138 in Block No. II does not
fall within the present lease in question and is part of an old
mining lease worked by the answering Respondent which
has already been rehabilitated and a final Mine Closure Plan

was approved by IBM and fully implemented by the

MAHARASHTRA \ <

S| TR0, Toses answering Respondent. The said old lease under Block II is
27th JAN 2025

not a subject matter of the present /is, which [is is restricted

and limited only to the working lease.

b. It is further submitted that no action by the answering
Respondent has impeded any prospects of rehabilitation,
reclamation and plantation as alleged by the Applicant. As
stated above, Pit No.203 presently has mineral reserves and
is under operation. Interms of the provisions of the MMDR
Act and the Rules framed thereunder, no pit which has
mineable resources can be permanently rehabilitated or

reclaimed. As the said pit is being utilized, the

H2
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rehabilitation will happen only when the mineral is
exhausted in the said pit.  The IBM in its recent Report
dated 13/07/2021, has also noticed as under:

“Minerals has not been exhausted completely from any
part of the lease area, hence back filling/reclamation of
mined out area has (sic is) not envisaged in approved
mining plan.”

c. As already submitted in the reply Affidavit dated
20/08/2021, rehabilitation of the mined out pits does not
entail 100% backfilling so as to restore the surface level to

its original position as it was before mining was undertaken.

The purpose of rehabilitation and reclamation of a mined

out pit is to restore the flora and to stabilize the slopes with
plantation to avoid collapse of Mine benches and benches
are provided to avoid accidents involving either humans or
animals. The stabilization of the benches is done through
maintaining benches of a particular width and height and
undertaking plantation on such benches to stabilize them.
These steps are taken after backfilling to the extent possible.

The entire allegation by the applicant have therefore be
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made on an erroneous understanding of the scope of
rehabilitation. The mined out pits as being stated by the
Applicant, already stands rehabilitated and utilization of the
said pits as water reservoir is a permissible use of such pits

and in fact amounts to sustainable development.

9. That in reply to the contents of para 15-16, it is submitted that
the Applicant has ‘indulged in suggestio falsi and suppresio
veri. The Applicant has chosen to place on record the Report
dated 24/07/2018 (Annexure A-19/page 28) pertaining to
sample collected from the tap at the village, however, has not

JNE G\ placed on record the Report of the sample collected on the same
day at the Water Treatment Plant analyzed by the same

Directorate of Health Services, Government of Goa, which

clearly shows that the treated water was within the permissible
limits and was potable. True copy of the analysis report of the
Directorate of Health Services, Government of Goa, dated
24/07/2018 pertaining to sample collected at the Water

Treatment Plant is annexed hereto and marked as Annexure R-

YOS5
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22. The answering respondent can only control the quality of
water as is being supplied to the Village, at its own supply point.
Once the said water reaches the village various factors come
into play which would impact the quality of water. The
difference in quality is due to the hygiene and cleanliness
standards of the overhead tanks of the individual from whose
premises the tap water was collected, the quality and age of the
plumbing, i.e. use of metal pipes as well as the quality of the
pipes from the overhead village tank to the supply point. The
answering Respondent however to solve the said issue has also

time and again as part of its CSR advocated the issue of change

of pipeline in the village and has also offered to do so at its own
cost. The said efforts of the answering Respondent were finally
appreciated and accepted by the Village Panchayat, which has
decided to itself get the pipelines changed, with certain costs
being passed on to the respondent. The answering Respondent
has accordingly supplied 210 meters of pipeline on 01/04/2021
to the Village Panchayat which is in the process of replacing the

old pipelines. Due to COVID restrictions and limitations of
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social distancing, etc., the replacement of the entire pipeline by
Village Panchayat is likely to take some time. It may further
be pertinent to mention that the answering Respondent also
undertook to clean the overhead tank of Primary Health Centre,
Redi, and the same was cleaned on 29/10/2020. The answering
Respondent was appalled to find that the overhead tank had not
been cleaned for more than a year. The sample from the tap was
generally being taken from the PHC and after the cleaning of

the overhead tank, the quality of water sample from the tap

improved drastically.

10. That the contents of para 17 are denied as being erroneous and
devoid of merits. The Applicant is making an attempt to
mislead this Hon’ble Tribunal by alleging that as the survey
numbers which are part of Pit No.203 fall within two villages,
allegedly there are two pits. The said allegation on the face of
it is erroneous inasmuch as a mining pit does not get divided
into different number of pits merely because it transcends

various survey numbers falling in different villages.

AN
—
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Admittedly the mining lease of the answering Respondent
which is a contiguous block of 94.706 ha is situated over
revenue land in Revenue Village Kanyale, Revenue Village
Bomdojichiwadi and Revenue Village Mharthale. Further,
admittedly, survey no.51 in revenue Village Mharthale is
adjoining survey no.26 of Village Kanyale. This clearly shows
that the Pit No.203 is one pit standing over various adjoining
survey numbers. More importantly various authorities, namely,
MSPCB, MoEF&CC, IBM as well as the Committee appointed
by this Hon’ble Tribunal have physically inspected the lease
area and have found that only one Pit No0.203 is being operated

and no two pits are being worked simultaneously.

Alleged Effect on Ground Water

11. At the outset, it is submitted that paras 18-39, save as are a
matter of record, are denied and the submissions made in paras

64 to 69 of the Reply Affidavit dated 20/08/2021 are reiterated

without repeating the same for the sake of brevity.

&
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2 That the contents of para 18 to 20 are denied as being erroneous
and without merit. It is respectfully submitted that the
Committee has specifically addressed the compliance of
Specific Conditions (vii) and (viii) of the EC with regard to
Ground Water and Surface Water monitoring. The answering
Respondent has been complying with Condition No.(vii) by
monitoring and collecting samples from 6 wells on a quarterly

basis. The Reports of the samples analyzed through MoEF&CC

recognized laboratories is also supplied to MoEF&CC on a
regular basis. The reports clearly show that there was no ingress
of sea water. The answering Respondent apart from monitoring
the wells, also approached the Regional Centre of National
Institute of Hydrology (NIH) a Government Body to undertake
an independent hydrological study around the Redi Iron Ore
Mine and to check for ingress of sea water, if any. The NIH
after undertaking a detailed study spanning over 4 seasons,
starting from monsoon 2019 has submitted its detailed scientific
report which shows that after studying 26 locations, the NIH has

concluded that there has been no intrusion of sea water apart

Py
o>
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from the fact that there has been no impact on quality of the
ground water or the water level due to mining. The objective
of Condition (vii) is to ensure preventive steps being taken in
the event of any ingress of sea water. As stated above, the
answering Respondent has been monitoring the wells and an
additional independent study by an independent Government
body was also undertaken. That with regard to Condition
No.(viii), the answering Respondent has been collecting 4
samples of surface water from sources which are within 5
kilometers of the lease, which include a nallah, lake, spring

water, etc. A sample is collected on monthly basis and analyzed

by MoEF&CC recognized laboratory. The same shows that the
water quality is within permissible limits. Similarly, ground
water quality is also monitored through the aforementioned 6
wells which are also within the 5 kilometer radius of the lease.
The answering Respondent has now increased the number of
wells from which samples are collected, to 35 in number. The
answering Respondent monitors both the level of ground water

as well as the quality of ground water in the wells and the
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information is duly submitted to MoEF&CC regularly. It may
also be pertinent to mention here that out of the 6 wells and 4
surface locations, 2 wells and 3 surface water sources are
located between the Mine and drainage in the direction of flow
of ground water. As stated above, all samples analyzed by

Government accredited labs show that the quality of water is

within parameters and that as such there is no adverse impact by
mining. As a sample, the relevant portion of the Half Yearly
EC compliance report submitted on 25/05/2021 is reproduced

herein below:-

“Regular monitoring of surface and ground water within
5 Km of lease area is conducted. The Lessee has
established the 6 nos. of ground water quality and 4 nos.
of surface water quality monitoring stations. The
selection of the monitoring station is done considering
the mine and drainage in the direction of flow of ground
water. The google image showing the locations of ground
water and surface water monitoring stations is enclosed
as Annexure 4. The reports are regularly submitted to the
MoEFCC, its Regional Office, Maharashtra Pollution
Control Board and Central Pollution Control Board. The
copies of the latest Surface water Quality monitoring
conducted from October 2020 and March 2021 is
enclosed as Annexure 7. As per the analysis reports the
parameters are within the prescribed permissible limits.

MO S
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- In addition to this, as mentioned above at para no. (vii),
as a part of the hydrogeological studies being conducted
through NIH, wells located within the 10Km radius of the
Mining Lease area are being monitored regularly”.

L3 That in reply to the contents of paras 21 and 22, it is submitted
that NIH is a Government body and the Report prepared by it
was an independent report. The NIH is an expert body on the
issue of hydrological studies. The Applicant is seeking to gain
advantage out of a typographical error in the Report of NIH.
The Chloride concentration found by NIH varies between 8.93
mg./L to 238mg/L, which is evident from pg.26 of the Report.

That however, at pg. 23 of the Report there is a typographical

error where instead of 238 mg/L, 358 mg./L has been

mentioned. The answering Respondent sought an opinion of
NIH vide its letter dated 20.03.2020 and NIH vide its reply
dated 05.05.2020 has clarified the said issue. True copy of the
reply by NIH dated 05.05.2020 and relevant pages of the Report
which itself show that there is a typographical error at pg. 23 as
well as the letter of NIH, is annexed hereto and marked at

Annexure R-23 and Annexure R-24 respectively. It is further
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submitted that the NIH has indicated to the answering
respondent that the second interim report would be made

available in about two week’s time.

14. That the contents of paras 23 and 25 are denied for the false
suggestion made therein. It is respectfully submitted that
MSPCB has regularly been conducting inspections which is
evident from the Reports annexed by the answering Respondent

at pgs. 719 to 726 of its Reply Affidavit. It is now settled law

that a reply under RTI which may be contrary to the records by
itself cannot be taken to be the gospel truth and the Applicant
who wants the Tribunal to believe in a particular fact situation
has to prove the same by cogent evidence. The Applicant in the
present case has failed to do so. It is further submitted that the
Applicant is seeking to whitewash all the laboratory results
which are already been placed on record from Government
accredited laboratories wherein all parameters have been

analyzed and have been found to be within the prescribed limits.

Y.
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15. That in reply to para 26, it is submitted that the Applicant has
indulged in suppression of relevant and material documents so
as to make out a false case. In para 26, the Applicant has
admitted to having obtained Lab Reports from the Directorate
-of Health Services, Government of Goa, pertaining to samples
of pit water from Pit No.203 and 138 as well as reject water and
outlet cartridge filter water from Water Treatment Plant from
the period 10/02/2017 to 23/06/2020. Despite having all the
water samples, the Applicant convehiently has filed as
Annexure A-21 from pgs.31 to 56 of its Reply dated 19/08/2021

only Analysis of the Raw Water from Pit No.138 and from

pgs.58 to 61 Analysis of the Raw Water from Pit No.203. The
Applicant has conveniently suppressed the samples which are
taken at the Water Treatment Plant after the treatment of water
and has sought to rely on the samples pre-treatment of water.
Based on the said suppression, the Applicant has proceeded to
make averments in paras 27 and 28, which are false to his own
knowledge. It is respectfully submitted that the answering

Respondent usually collects samples from 3 sources, namely,
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raw water source (Pit No.138 or 203), treated water from the
Water Treatment Plant and reject water pursuant to treatment.
On certain occasions samples are also taken from the cartridge
filter outlet at the Water Treatment Plant to ensure effectiveness
of the Plant. The said samples are usually taken on the same
date. The answering Respondent is placing on record the
Reports of the samples of the same date analyzed by Directorate

of Health Service regarding the treated water which reports have

been conveniently concealed by the Applicant as the said
Reports clearly belie the case set up by the Applicant. True
copies of the relevant Reports of the Directorate of Health

Services, Government of Goa, along with a Chart summarizing

the Reports are annexed herewith and marked as Annexure R-

25.

16. That the contents of paras 27 are vehemently denied. The
submissions made hereinabove, in reply to para 26 are
reiterated. A perusal of the Reports with regard to the treated

water clearly show that potable water is being supplied to the
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Village after treatment. In furtherance of the submissions made
hereinabove, it is further stated that the raw water would
necessarily have high range of dissolved solids as it is run off
rain water which is channeled to the reservoirs. It is a known
fact that rain water over open land would necessarily carry mud
and other impurities with it while flowing.  Therefore, the
allegation that the dissolved solids make the water toxic is
merely an attempt to prejudice this Hon’ble Tribunal by
suppressing the relevant material, namely, the results of the

treated water which does not show any of the minerals or TDS

as alleged in para 27.

17. That the contents of paras 28 alleging that contaminated water
is leading to local well and tap water also being contaminated,
is vehemently denied. The submissions made hereinabove as
well as in the Reply dated 21/08/2021 are reiterated without

repeating the same for the sake of brevity.

18. That in reply to the contents of para 29, the submissions made

hereinabove regarding suppression by the Applicant are
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repeated. The answering Respondent has never concealed any
documents from the Committee. The Applicant herein is
indulging in suppression of relevant documents and disclosing
partial documents with the clear intent and attempt to interfere

in the administration of justice which makes the said Applicant

liable for proceedings for perjury.

1O That the contents of paras 30 are vehemently denied. It is
denied that water from cartridge filter outlet is at all discharged
from the Plant let alone in any nearby land or waterbodies. The
only discharge from the Water Treatment Plant is the reject

water, which is also utilized for dust suppression in the Mine

lease area as well as for supporting the plantation on the dumps,
both activities being part and parcel of the EC conditions. That
upto 70% of such reject water is utilized and only 30% is
discharged into the Shiroda creek in accordance with the
permissions granted to the answering Respondent under the Air
(Prevention and Control of Pollution) Act 1981 and Water

(Prevention and Control of Pollution) Act 1974. Admittedly the

L oar B
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said permission has not been challenged by the Applicant. More
importantly, the Applicant is now seeking to enlarge his scope
of his original application in which no such allegation was ever
made pertaining to discharge from the Water Treatment Plant.
There is not even a whisper of such an allegation in the entire
Original Application No.17 of 2020. It is most respectfully
submitted that on the falsity of the Applicant’s averments being
exposed, new grounds are being raised without any legal or

factual basis.

20. That in reply to the contents of paras 31 to 33 in addition to the
submissions already made hereinabove, as well as in the Reply
dated 20/08/2021, it is respectfully submitted that the letters

written by the Gram Panchayat dated 25/01/2020 and

01/02/2020 have been duly replied by the answering
respondent. Insofar as the alleged letter dated 01/11/2016 is
concerned, no such letter was ever received by the answering
Respondent.  As already submitted before, the answering

Respondent is treating the water and supplying only potable
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water which is well within the prescribed limits. However, due
to factors which are not within its control, namely, the age and
quality of the water pipelines within the Village, the hygiene of
the overhead water tanks (village and individual) as well as the
respective plumbing in the houses, i.e. the metal quality and age
of the internal pipelines, the samples as collected from the taps
always vary. In fact, pursuant to the letter dated 01/02/2020,
the answering Respondent invited Members of the Panchayat so
that the water samples from the Treatment Plant could be taken
in their presence. Pursuant to such request samples were
collected on 06/02/2020 from the Water Treatment Plant in the

presence of Panchayat Members. The said samples were sent

to 3 Government accredited Laboratories. The sample analysis
from the said Government Labs is enclosed herewith as

Annexure R-26, which clearly show that the treated water was

well within the prescribed limits. The Village Panchayat
thereafter has understood and is now in the process of changing
the pipelines within the Village as that is the cause of the

difference in quality of water at the Treatment Plant and that at
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the taps. The response sent by answering Respondent to the

said letters is also annexed hereto and marked as Annexure R-

27.

2. That the contents of para 34 are denied. It is most respectfully
submitted that the Applicant has indulged in creating false
evidence and creating false documents to try and support their
false narrative. The contents of the said para are denied in as
much as the said samples were neither collected in the presence
of the answering Respondent nor is there any evidence to show
that the Applicants subsequently sent the same samples as
collected or did not tamper with it, before sending it to the

laboratory to justify their false case which is more often an

extortion petition. More interestingly, due to the second wave
of COVID there were lockdown restrictions in Maharashtra
from 29.04.2021 to 30.07.2021 and in Goa from 09.05.2021 to
09.08.2021. Therefore, it is highly doubtful that the said
Applicant at all collected the samples. It is quite possible that

the sample was manufactured by the Applicant for the purposes
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of the present complaint. It may be pertinent to mention here
that samples from the same well was collected by the
Committee as appointed by this Hon’ble Tribunal and the report
is placed at Annexure 12 to the Committee’s report. The said
Test results clearly show that the sample was within prescribed
parameters. This also supports the contention of the answering
respondent that the applicant has approached this Hon’ble

Tribunal with unclean hands.

22. That the contents of para 35 are denied and the submissions
made in Reply dated 20/08/2021 are reiterated without

repeating the same for the sake of brevity.

23. That the contents of paras 36 alleging that there is contamination
of water resources or that such contamination occurred in the
past is vehemently denied. It is respectfully submitted that the
onus is on the Applicant to show any contamination as alleged
which the Applicant has miserably failed to do. On the other
hand, the answering Respondent has produced independent

scientific data which clearly belies the stand of the Applicant.

D
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Therefore, the principles of polluter pays is not attracted or

applicable in the facts of the present case.

24, That in reply to the contents of para 37 to 39, it is respectfully
submitted that the said principles are not applicable in the facts

of the case.

SOIL EROSION

That in reply to the contents of paras 40 to 42, the submissions
made in paras 42 to 55 of the Reply Affidavit dated 20/08/2021

are reiterated without repeating the same for the sake of brevity.

26. That the Applicant has made a false statement on oath, namely,
that there are no plantations allegedly on the dump slopes. In
furtherance of the said allegation in para 40, the said Applicant
has referred and relied upon the photographs at pgs.87 to 89 of
the Application as well as Annexure 12, pgs.92 to 95 of the
Application. In reply thereto, it is once again reiterated that the

Applicant has committed perjury by making statements which

o
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are false to his own knowledge. Insofar as Annexure A-12 is
concerned, the same are photographs of survey no.58 of
Kanyale Village and do not pertain to the answering
Respondent’s lease nor has the answering Respondent carried
out any activity therein. Similarly, Annexure A-10 are
photographs of the working pits rather than the stabilized
dumps. The Applicant has indulged in suppression as well as
making false suggestions and have not placed on record the
con'éct photographs with a view to mislead this Hon’ble Court.
It is respectfully submitted that dumps are of two kinds, namely,

(a) active dumps and (b) dead dumps. Insofar as the former is

concerned, it consists of those dumps where dumping activity
in accordance with the Mining Plan and provisions of MMDR
Act is still continuing and it is yet to reach its full potential. On
the other hand, the dead dumps are those dumps where no
further dumping activity can take place. —The plantation is
generally undertaken over dead dumps along with other
prevention of soil erosion measures as well as on slopes of

active dumps which are no longer going to be disturbed and are

Wy
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not required for any further dumping. Insofar as active
dumps/slopes are concerned the same are managed through
geotextiling followed with leguminous grass cover and/or
silpaulin covers along with other measures for prevention of soil
erosion. Insofar as the present lease is concerned, the eastern
slope of dump at survey no.50 is completely stabilized and
rehabilitated by growing various trees therein which trees are
grown to the minimum height of 6 feet and to the maximum
height of approximately 40 feet. The answering Respondent has
annexed as Annexure R-12, pg. 336, photographs taken as on

15/09/2020 which reflect thick vegetation over the stabilized

slopes of the overburden dump located at survey no.50. A study
has also been conducted of the area in question wherein it has
been specifically observed that over this particular dump itself,
close to 45000 no. of saplings have been grown and that the
plantations varies from 0.5 to 7 years of these 45000 saplings.
In the said Study, a total number of 50953 trees have been found
on the said dump and 1874 shrubs. The Study has found trees

also varying from 12 to 14 years old on the said dump. This
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shows that plantation has been undertaken from time to time in
terms of the condition imposed in the EC. The allegations,
therefore, in para 42 is complete distortion of the truth. The
Applicant is seeking to distort the statement that 84046 saplings
have been planted after the grant of EC till date. In the reply of
the Applicant, it is alleged that the said plantation has only been
carried out now and not in the last 7 years. This statement is far
from the truth. Most of the aforementioned saplings as planted
are now full-grown trees. The number as given is only the total
plantations undertaken in the lease area from the date of EC in
2010 till 2019-20. The said activity is an on-going activity and

in the last year, an additional 14386 saplings have been planted

of various species over those portions of the dumps/slopes
which are no longer required for dumping activities. It may also
be pertinent to mention that in terms of the advice/conclusion in
aforementioned report, the answering respondent has started

enriching the area by replacing the acacia trees with local fruit

bearing trees.
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ACTION PLAN FOR ABATMENT AND

COMPENSATION FOR DAMAGE

27. In reply to contents of paras 43 to 52, the submissions made in
paras 56 to 63 of the Reply Affidavit dated 20/08/2021 are
reiterated without repeating the same for the sake of brevity.
The contents of the reply of the applicant are denied as being
either factually incorrect or due to the false suggestions
contained therein. The answering Respondent in its reply, has
already indicated that the action plan in terms of EC specific

condition no.(xiv) already stands submitted to the relevant

authority, on 15/06/2011. Therefore, the allegations under paras

43 and 44 are absolutely frivolous and devoid of merit.

28. That the contents of para 45 are denied. Apart from the
submissions already made in the Reply dated 20/08/2021 it is
respectfully submitted that the photographs now annexed at
Annexure A-24 do not provide any details pertaining to where
these photographs have been taken, by whom and which land

do these photographs relate to. As evident from the submissions
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made above, it cannot be put beyond the Applicant to try and
manufacture evidence. From the photographs as supplied along
with the reply which photographs are in black and white, it is
submitted that any region with heavy rainfall would be similar
in nature and the same by itself does not prove any damage to
agricultural land caused by the mining carried out by the
answering Respondent. The answering Respondent has been
taking all precautions as prescribed and all the run-off rain water

within the lease area is successfully being diverted to the mining

pit.  The answering Respondent has undertaken various
measures for prevention of soil erosion, including but not
limited to trenches and garland drains as well as silt arrestors.
It is submitted that, therefore, allegations that either water or silt
is being discharged by the answering Respondent is factually
erroneous and devoid of merit. It is submitted that the
Applicant and few other interested and related parties have been
seeking to resort to extortion measures by making false
allegations. It is respectfully submitted that the answering

Respondent has already submitted an Action Plan and for the

pP5
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purposes of compensation, firstly the claim of damages has to
be proved. The Applicant has suppressed from this Hon’ble
Court the fact that the claims made before various authorities
was duly streamlined and inspection conducted by Circle
Officer who found that the complainants who were alleging
damage to agricultural lands and crops themselves admitted that
no agricultural activity had been conducted by them since
1980s. This clearly shows the falsity of the contents of the
complaints as well as the misuse of process of law for extorting

money. It is further submitted that the said parties have not

approached this Hon’ble Tribunal nor is any proof of the same

provided herein.

29. That it is also pertinent to mention here that recently the
Additional Collector of Sindhudurg had directed all Tehsildars
within the District to undertake inspections of all working
Mines to ensure sufficient steps were being taken to avoid
mishaps and accidents including and not limited to release of

water and/or silt from the lease areas. Insofar as the answering
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Respondent’s lease is concerned, the Report dated 02/08/2021
clearly shows that all adequate measures for preventing any
discharge of water or silt have been taken by the answering
Respondent. True copy of the said Report dated 02/08/2021 is

annexed herewith and marked as Annexure R-28.

30. That in reply to the contents of para 47, it is respectfully
submitted that the answering Respondent has been submitting
on a half yearly basis, the status of the implementation of the
plan as well as the expenditure incurred thereon. Insofar as
alleged compensation is concerned, as there has been no
damage by the mining activity, no loss has been sustained and,

therefore, no compensation was liable to be paid. It is submitted

that some persons sought to take undue benefit of the Action
Plan and made allegations of damages due to mining activity,
however failed to provide even an iota of evidence in support of
their frivolous claims. The Applicant has also made allegations
based on letter dated 03/06/2020 addressed by the Village

Panchayat to the answering Respondent, to try and allege that

W5
o
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even the Panchayat has taken up the issue of alleged release of
muddy water by the answering Respondent. It is submitted that
like most of the averments made in the application as well as
the Reply to the Committee’s Report, the Applicant has once
again indulged in suppression and false suggestion. The
Applicant has merely placed on record the communication
dated 03/06/2020 and has suppressed all subsequent events.
The communication in question by the Village Panchayat was
addressed based on a false representation made by the brother
of Applicant no.1 which is evident from the reference in the said
letter at pg.85. That pursuant to receip£ of the said letter, the

answering Respondent addressed a detailed representation to

the Panchayat dated 09/06/2020 denying the allegations and
calling upon the Panchayat to conduct a site inspection rather
than go by frivolous complaints. The Sarpanch, Village
Panchayat Redi, thereafter conducted a site inspection on
12/06/2021 and specifically found that all preventive measures
had been taken by the answering Respondent and there had been

no release of any water by the answering Respondent in the
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Kanyale tank. Further, the Sarpanch has concluded that it was
simply rain water from other areas which has flowed into
Kanyale tank. In fact, water samples were taken from Kanyale
tank on 29/04/2020 and 24/05/2020 and analyzed by MoEFCC
and NABL Accredited—Lab which found all parameters within
permissible limits. This also belies the allegation pertaining to
pollution being caused by the answering Respondent. True
copy of the representation dated 09/06/2020, Report of
Panchayat dated 18/06/2020 and the sample reports are annexed

herewith and marked as Annexure R-29, Annexure R-30 and

Annexure R-31 respectively.

31. The contents of para 48 to 49 are a mere repetition of the
allegations already dealt with hereinabove and as such, are

denied and submissions made hereinabove are reiterated.

B2 That in reply to the contents of paras 50 to 52, it is denied that
large quantities of debris and mud were released on 18/02/2020,

by answering Respondent onto agricultural lands or that

@B
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irreparable damage was caused to such lands. It is respectfully
submitted that the complaint is frivolous and the answering
Respondent is contesting the said issue which is still being
adjudicated and evidence being collccted by the authorities.
Till date, the complainants have failed to identify their alleged
land, similarly, the said parties have also failed to show any
agricultural activity carried out previously in the said land or
that any mud was released by the answering Respondent. It is
further submitted that as is evident from Report dated
02/08/2021 which is annexed hereinabove, based on the steps

being undertaken by the answering Respondent there were no

question of any landslide or mud flowing from the mining lease
into the agricultural lands as has been alleged. In any event of
the matter, the same being a factual issue it would first have to
be proved through cogent evidence that any damage has been
caused to the lands as alleged. Secondly the complainants
would have to prove ownership over the lands. Lastly, the issue
is still being adjudicated by the relevant fact-finding authorities

and as of present nothing adverse has been found against the



905

answering Respondent. = The Applicant has specifically

concealed the said facts.

33. That in reply to the contents of para 53, it is submitted that
merely because thé inspection by .the Committee is not to the
Applicant’s liking, the same does not give him any right to seek
for fresh inspections. The said process of inspections cannot
be a never-ending process. The answering Respondent has now
been subjected to multiple inspections by various authorities
pursuant to complaints and allegations by the Applicant. All
authorities have unanimously found compliance of the EC
conditions by the answering Respondent. In light of the same,
it is submitted that the Application filed by the Applicant is
without merit and liable to be dismissed with exemplary costs

as the present application was not bona fide and contains false
—
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I, Madhav Gogte s/o Arvind B Gogte, major of age, partner of M/S

Gogte Minerals, do hereby verify that the contents of paras 1-5, 1-8,

10, 12-17, 20, 27, and 29-30 are true to my knowledge and as per

available records of the case and paras 9, 11, 18-19, 21-26, 28, and

31-33 are believed to be true on legal advice and that I have not

suppressed any material facts.
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Annexure R-22
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!TQ'TE v s qem O ; 0831 - 2447714
d-’“w“"’%% (e wwem, 7@ e sl i wvew fram, s afr Wearew, W W) : 0831 - 2447269
INOLY: National Institute of Hydrology =~ ¥ hmeni@govin
(Department of Water Resources, RD & GR, Ministry of Jal Shakti, Govt, of India)
-— ——
a7 ow g aﬁu h

Hard Rock Regional Centre

#a AT, favdvawan 7w, JEmh - 4Ro o9R (FiE)
Main Road, Visvesvaraya Nagar, Belagavi - 590 019 (Karnataka)

= Date
To, 5t May 2020

M/s Gogte Minerals

Redi Iron Ore Mine

Redi Village, Taluka Vengurla,
District Sindhudurg,
Maharashtra

Sub: - Clarification on the levels of parameter Chlorides in the Interim Report of the
Hydrogeological Studies

Ref:- Your letter dated 20 March 2020

Dear Sir,
With reference to the above letter, we would like to clarify as below:-

The present Interim report was prepared based on the detailed study conducted during

the season Monsoon 2019 and Post Monsoon 2019 by the team of NIH Scientists.

As regards to the Chloride levels, it is been found well within the prescribed standards.
The observations pertaining to the different parameter levels are presented in the report

in the form of contour maps.

As regards to the Chloride levels, please refer at page No.26 in Figure No.6e and Figure
No.6f. The chloride levels have been found in the range of 7.0 to 238mg/l which is within

the prescribed standards. However, there has been an inadvertent typographical error

WY : T et e weaw, s faw e, ww - v gt (sErw) WA
Head Office : National Institute of Hydrology, Jal Vigyan Bhavan, Roorkee - 247 667 (Uttarakhand) India

gt /Phone : 01332 - 272106, % /Fax : 01332 - 272123. $-8] /E-mail : dir.nihr@gov.in / Web. : nihroorkee.gov.in
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. T W famw s o : 0831 - 2447714
@f 'h% (e wemw, 7@ T it i s R, we af@n serea, Wi ) : 0831 - 2447269
Ll' L] . .
INORY: National Institute of Hydrology A S Aot
] (Department of Water Resources, RD & GR, Ministry of Jal Shakti, Govt. of India)
%“Wj For firar afm
P G AT g
Hard Rock Regional Centre
i Te, favdvava ww, FEmi - yRo 09] (wAfEE)
Main Road, Visvesvaraya Nagar, Belagavi - 590 019 (Karnataka)
e No. fawi= Date :

at page no 23 of the report Para No. 4.6 under heading ‘SPATIAL VARIATION OF
GROUNDWATER QUALITY PARAMETERS ‘regarding the chloride levels.

The line “The chloride concentration varies between 8.93 mg/l and 358.42 mg/l.”in the
report shall be read as

“The chloride concentration varies between 7.0 mg/l and 238 mg/l.”

As the detailed Hydrogeological, study is under progress the above anomaly will be
corrected in the subsequent reports.

We regret for the typographical error and inconvenience caused to you.

Thanking you,
Yours Faithfully.

Vopaogtt —

O : uﬁnﬁmﬁm. e famm waw, st - v (g0 (FA0ER) wwa
Head Office : National Institute of Hydrology, Jal Vigyan Bhavan, Roorkee - 247 667 (Uttarakhand) India
geaman/Phone : 01332 - 272106, %% /Fax : 01332 - 272123. ¥-#=/E-mail ; dir.nihr@gov.in / Web. : nihroorkee.gov.in
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Annexure R-24

INTERIM REPORT

Hydrogeological Studies in and around
“Redi Iron Ore Mine (Block I)” of M/s
Gogte Minerals located at Village Redi,
Taluka Vengurla, and District
Sindhudurg of Maharashtra State
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46 SPATIAL VARIATION OF GROUNDWATER QUALITY
PARAMETERS

Twenty three (recently added 3 more wells) groundwater samples were drawn from the
selected wells for two seasons in Monsoon 2019 (in the month of June 2019) and during the
Post Monsoon 2019 (in the month of October 2019) and analysed for physicochemical
parameters. No much seasonal variation is observed so far.

The spatial variations of the different parameters for two different seasons (Monsoon and
Post Monsoon 2019) are presented in the following pages. pH in the study area varies from
4.92 to 7.49. Groundwater exhibited acidic to basic nature, which is a typical nature coastal
aquifers. However all samples were within the permissible limits as prescribed by BIS.
The acidic nature of water is attributed to the highly weathered lateritic soils which are
distributed all over the catchment. Alkalinity which is referred to as the ability of water to
neutralize acids showed variation between 12mg/l and 110 mg/l (figure 7f). All the samples
exhibited alkalinity values lower than the permissible limit of 200 mg/l.

Salinity of the water in the groundwater were measured using standard probes and found
that the salinity varied from 0.02 mg/l to 0.62 mg/l. Electrical Conductivity (EC) and Total
Dissolved Solids are inter dependent and explains the salinity content and also the
pollution patential of the particular well/region. Electrical conductivity and TDS in water
is affected by the presence of inorganic dissolved solids in the form of chloride, nitrate,
sulphate, phosphate, sodium, magnesium, calcium, iron and aluminium ions. Conductivity
is also affected by geology and temperature, the warmer the water the higher the
conductivity. The EC values in all samples are lower than the permissible limit. Chloride is
an indicator in detecting the contamination of waste or intrusion of saltwater in to ground
water. The chloride concentration varies between 7.0 mg/l and 238 mg/l. Total hardness is
an important factor in determining the suitability of water samples for domestic and
irrigation purposes. According to Sawyer et al. (2003), water is classified as, soft, hard,
moderately hard and very hard. Water hardness is caused primarily by the presence of
cations such as calcium and magnesium and anions such as carbonate, bicarbonate, chloride

and sulphate. The classification of groundwater based on total hardness indicates
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Spatial variation of Chlorides during Monsoon 2019 and Post Monsoon 2019
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Figure 6e: Spatial Variation of Chlorides during the Season Monsoon 2019
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Figure 6f: Spatial Variation of Chlorides during the Season Post Monsoon 2019
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Annexure R-25

913

COMPARATIVE CHART ON THE RESULTS OF TREATED WATER-WATER TREATMENT PLANT

ANALYSED BY DIRECTORATE HEALTH SERVICES, PANJIM, GOA

Parameters
Month/ Year Colour Turbidity . Total Hardness Calcium Total alkalinity | Chlorides as Sulphate as Nitrates as Nitrites as Oxidabilty -4 | Iron as Fe ++ Manganese as| Magnesium
Appearance | 1 1zen) Odour PH (ntuy | RSB eie) (mg/lit) | asCaco3 mg/iit | Cl-{mg/lit.) s0a- nos- NO2- y imefiit)| (mgftit) | MR asMew(
( mg/lit) ( mg/lit) ( mg/lit) mg/lit ) mg/lit )
Des::rb: 1"::;;5 as Clear c;:;::is Inoffensive | 6.5-8.5 5 500 200 75 200 250 200 45 Nill 2 03 0.1 30
27-10-2020 Clear Colourless Inoffensive 7.9 1 52 10 2 20 21.3 0.3 Nill Nill 0.8 Nill Nill 1.2
22-10-2020 Clear Colourless Inoffensive 6.7 1 135.4 29 8 20 63.9 1 Nill Nill 0.8 Nill Nill 2.18
16-09-2020 Clear Colourless Inoffensive 7.6 1 142 30 5.2 25 67.4 0.7 Nill Nill 0.8 Nill Nill 4.1
11-08-2020 Clear Colourless Inoffensive 7.8 1 172 40 8 30 81.6 0.9 Nill Nill 0.8 0.05 Nill 4.9
30-07-2020 Clear Colourless Inoffensive 6.5 1 230 55 10.8 25 110 0.9 Nill Nill 0.8 Nill Nill 6.8
19-05-2020 Clear 1 Inoffensive 6.7 6.7 225 45 8.4 25 113.6 0.5 Nill Nill 0.8 0.04 Nill 5.83
17-03-2020 Clear Colourless Inoffensive 7.1 1 88.6 55 8 15 99.4 1.1 Nill Nill 0.8 Nill Nill 8.5
18-02-2020 Clear Colourless Inoffensive 6.5 1 180 46 10.8 20 81.6 1.6 Nill Nill 0.8 0.05 Nill 4.6
29-01-2020 Clear Colourless Inoffensive 6.5 1 194 50 10.4 25 88.7 2 Nill Nill 0.8 0.05 Nill 5.8
24-12-2019 Clear Colourless Inoffensive 6.8 1 226.2 48 12 25 117.1 1.3 Nill Nill 0.8 0.09 Nill 4.37
27-11-2019 Clear Colourless Inoffensive 7.7 1 177 50 9.6 20 78.1 1.5 Nill Nill 0.8 Nill Nill 6.3
22-10-2019 Clear Colourless Inoffensive 6.5 1 193 45 11.6 25 92.3 1.1 Nill Nill 0.8 0.05 Nill 3.9
24-09-2019 Clear Colourless Inoffensive 7.8 1 152 35 8 35 71 0.8 Nill Nill 0.8 0.05 Nill 3.6
27-08-2019 Clear Colourless Inoffensive 8 1 231 55 10.8 35 110 1.2 Nill Nill 0.8 0.05 Nill 6.8
23-07-2019 Clear Colourless Inoffensive 6.5 1 190.4 45 10.4 10 134.9 0.5 Nill Nill 0.8 Nill Nill 4.6
02-07-2019 Clear Colourless Inoffensive 6.5 1 95.8 67 16 50 17.7 1.1 Nill Nill 0.8 0.04 Nill 6.56
28-05-2019 Clear Colourless Inoffensive 6.9 1 179.5 55 10.4 70 113.6 0.9 Nill Nill 0.8 Nill Nill 7
29-04-2019 Clear Colourless Inoffensive 7.5 1 155.5 48 16 75 106.5 1 0.4 Nill 0.8 0.05 Nill 19
01-04-2019 Clear Colourless Inoffensive 6.5 1 182.5 45 12 70 127.8 54 0.7 Nill 0.8 0.05 Nill 3.6
26-02-2019 Clear Colourless Inoffensive 7.4 1 243 60 6.8 50 113.6 1.8 Nill Nill 0.8 0.05 Nill 6.1
30-01-2019 Clear Colourless Inoffensive 7.4 1 255 60 11.6 35 124 0.7 Nill Nill 0.8 0.05 Nill 7.5
08-01-2019 Clear Colourless Inoffensive 8 1 217 48 18.8 25 106.5 1.3 Nill Nill 0.8 0.05 Nill 0.2
31-12-2018 Clear Colourless Inoffensive 8.2 1 202 50 8.8 35 92.3 0.7 Nill Nill 0.8 0.05 Nill 6.8
30-11-2018 Clear Colourless Inoffensive 6.5 1 229 54 11.6 35 110 1 Nill Nill 0.8 0.05 Nill 6.1
31-10-2018 Clear Colourless Inoffensive 6.8 1 276 57 12 25 138 2.5 Nill Nill 0.8 0.05 Nill 6.6
05-10-2018 Clear Colourless Inoffensive 6.5 1 289 60 15.2 45 145.4 0.5 Nill Nill 0.8 0.05 Nill 5.3
29-08-2018 Clear Colourless Inoffensive 7.9 1 297 73 13.2 65 142 0.7 Nill Nill 0.8 0.05 Nill 9.7
30-07-2018 Clear Colourless Inoffensive 6.5 1 208 32 7.2 25 110 1 Nill Nill 0.8 0.05 Nill 3.4
28-06-2018 Clear Colourless Inoffensive 7.1 1 297 63 13.2 25 149 1 Nill Nill 0.8 Nill Nill 7.3
31-05-2018 Clear Colourless Inoffensive 8 1 422 76 16 65 223.6 0.5 Nill Nill 0.8 0.05 Nill 8.7
26-04-2018 Clear Colourless Inoffensive 7.5 1 410 78 20 20 215 0.3 Nill Nill 0.8 Nil Nill 6.8
26-03-2018 Clear 1 Inoffensive 6.6 1 273 70 16.6 35 127.8 Nill Nill Nill 0.8 0.05 Nill 8.7
23-02-2018 Clear 1 Inoffensive 7.3 1 158 30 10 50 78 Nill Nill Nill 0.8 0.05 Nill 1.2
24-01-2018 Clear 1 Inoffensive 6.6 1 159 37 8 15 82 Nill Nill Nill 0.8 0.05 Nill 4.1
26-12-2017 Clear 1 Inoffensive 7.3 1 154 48 6 25 64 Nill Nill Nill 0.8 0.05 Nill 8
24-11-2017 Clear 1 Inoffensive 7.4 1 186 84 18.4 25 53.3 12.8 Nill Nill 0.8 Nill Nill 9.2
24-10-2017 Clear 1 Inoffensive 6.5 1 92 19 12 15 39 0.7 Nill Nill 0.8 Nill Nill Nill
26-09-2017 Clear 1 Inoffensive 6.8 1 109 18 3.6 20 54 Nill Nill Nill 0.8 0.05 Nill 2.2
22-08-2017 Clear 1 Inoffensive 6.9 1 169 26 6.4 25 88.8 1 Nill Nill 0.8 0.05 Nill 2.4
31-07-2017 Clear 1 Inoffensive 7.3 1 172 29 6.4 25 89 Nill Nill Nill 0.8 Nill Nill 3.2
28-06-2017 Clear 1 Inoffensive 6.7 1 176 27 5.2 15 92.3 1 Nill Nill 0.8 0.05 Nill 3.4
30-05-2017 Clear 1 Inoffensive 7.4 1 128 22 2.8 20 64 Nill Nill Nill 0.8 Nill Nill 3.6
28-04-2017 Clear 1 Inoffensive 6.6 1 182 40 6 30 88.8 Nill Nill Nill 0.8 Nill Nill 6.1
03-04-2017 Clear 1 Inoffensive 7 1 92 14 3.2 30 46.2 Nill Nill Nill 0.8 Nill Nill 15
01-03-2017 Clear 1 Inoffensive 6.9 1 86 13 3.2 20 42.6 1 Nill Nill 0.8 Nill Nill 1.2
30-01-2017 Clear 1 Inoffensive 6.9 1 107 14 3.2 20 56.8 Nill Nill Nill 0.8 Nill Nill 15
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Referred by: e i
Ref.No. Nil dated 27/10/2020

Sampling Point/Source: -2 25 SRR R L SR
3 AS beIOW .............................................................
TO AELEIITIIIE: 1v.veveereeeeeessssereseaessrssmsssss s san s eSS s
ANALYSIS
Sr.No. |Determination Results Limits
1 Appearance Clear Clear
2 Colour Colouriess | Colourless
3 Odour Inoffensive | Inoffensive
4 pH 5.2 ( Boiled & Cooled ) 7.9 6.5-85
5 Turbidity NTU 1.0 50
6 Total Dissolved Solids mg/I 52.0 500.0
7 Total Hardness as CaCQO3 mg/l 10.0 300.0
8 Calcium as Ca++ mg/I 2.0 75.0
9 Total Alkalinity as CaCO3 mg/l 20.0 200.0
(Methyl Orange)
10 Chlorides as ClI- mg/1 21.3 250.0
11 Sulphate as SO4-- mg/l 0.3 200.0
12 Nitrates as NO3- mg/i Nil 45.0
13 Nitrite as NO2- mg/| Nil Nil
14 Oxidability - 4 brs. mg/I 0.8 20
15 Iron as Fe++ mg/I Nil 0.3
16 Manganese as Mn++ mg/I Nil 0.1
17 Magnesium as Mg++ mg/l 1.2 30.0
Remarks: The sample of water analysed confirm to the limits Presribed for
human consumption. The water therefore can be used
for human consumption after assessing its bacterial purity

Wede e
( Mrs.V.S.Kunkoliencar )

Govt. Ptg. pre2 Pl EEAfIO Assistand2018.




GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING

PANAJI-GOA

SAMPLE ANALYSED \ater
Fomento Resouirces Pvt.Ltd, Casa Del sol, Miramar- Goa.

)3 (30 s o U ROV TSP P PPN P

Ref.No. Nil dated 22/10/2020

.................................................................................................................

Received/Collected on:

915

Sampling Point/ SourcdV TP Treated WVater et
- . As below
10 QOlCITIIITIE, .. oiieeeesieeseesese e uee s e tb e e nansasansanssnnssranasasesesesaesaraaaetanesntenetareanbs s e sanssn b s se s st s s s eestea st e netsnnnens b bees
ANALYSIS
Sr.No. |Determination Results Limits
1 Appearance Clear Clear
2 Colour Colourless | Colourless
3 Odour Inoffensive | Inoffensive
4 pH 4.7 ( Boiled & Cooled ) 6.7 6.5-8.5
5 Turbidity NTU 1.0 5.0
6 Total Dissolved Solids mg/I 135.4 500.0
7 Total Hardness as CaCO3 mg/I 29.0 300.0
8 Calcium as Ca++ mg/I 8.0 75.0
9 Total Alkalinity as CaCO3 mg/l 20.0 200.0
(Methyl Orange)
10 Chlorides as CI- mg/1 63.9 250.0
11 Sulphate as S0O4-- mg/ 1.0 200.0
12 Nitrates as NO3- mg/l Nil 45.0
13 Nitrite as NO2- mg/I Nil Nil
14 Oxidability - 4 hrs. mg/I 0.8 20
15 Iron as Fe++ mg/l Nil - 0.3
16 Manganese as Mn++ mg/l Nil 01
17 Magnesium as Mg++ mg/l 2.18 30.0
Remarks: The sample of water analysed confirm to the limits Presribed for
human consumption. The water therefore can be used
for human consumption after assessing its bacterial purity

Seen : Analyst :
/
\JERNW\ERIE_EF E; I
(Mrs.V.S. Kunkolieh '){o oPNE 2if JZS‘Jﬂs?t@opaLGawas )
Sr.Scientific Assistant Q\‘*‘/ S Smenhﬁ&As tant
[ x ! "?“ )
"'“) \ i ,// é"/
Govt. Ptg. Press, Panaji-Goa—419/10, 000—7/2016. " B \\, mw R /J d\_“:/y
”‘.ﬂ:‘.,r PA M(\ J| (‘ﬂﬁ\ ,n\i::‘;:’//

. -_;t Ap !{ hﬁ! LUT\")“

RS AE DS Aetarc
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
Reg. NoEPCW/ﬁ')’é ........ (?9?0"21 Date g {/,9/2"

Received/Collected 01n6/09/2 OZOanaI ytlcalw ork . com p|etedo n29 /09/2020 ...........................................

Sampling Point/ Sour;rereatecjWaterSam ple .........................................................................................................

To determine: .....ccevveeevrvvecverrersennnn ASbel OW .....................................................................................................
ANALYSIS
[ 4
~_Sr.No. ~ |Determination [. Results Limits
1 Appearance o Clear Clear
2 Colour | Colourless | Colourless
3 QOdour Inoffensive | Inoffensive
4 pH 5.3 ( Boiled & Cooled) 75 6.5-85
5 Turbidity NTU 1.0 50
6 Total Dissolved Solids mg/! 142.0 500.0
7 Total Hardness as CaCO?Z mg/) 30.0 | 300.0
l 8 Calcium as Ca++ mg/! 572 r, 750
g | Total Alkalinity as CaCO3 mg/! 25.0 ‘ 200.0
(Methy! Orange)
10 Chlorides as Cl- \ mg/1 67.4 250.0
11 Sulphate as SO4-- mg/! 0.7 200.0
12 Nitrates as NO3- mg/I Nil 450
13 Nitrite as NO2- mg/| Nil Nil
14 Oxidability - 4 hrs. mg/! 08 2.0
15 iron as Fe++ mig/l Nil 0.3
16 Manganese as Mn++ mg/| Nl 0.1
|17 | Magnesium as Mg++ __mg/ o 300
Remarks: The sample of water analysed confirm to the limits prescribed for
drinking water. The water therefore can be recommended for human
i _ consumption after assessing its Bacteriologicall purity. ]
\QQMW/ polnm
( Mrs.V. S. Kunkoliencar) == U NT O,
Sr.Scientific Assistant 7 i \\
Govt. Ptg. Press, Panaji-Goa—183/10,000—5/2018. { : : “\
\
\
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

EPCW/ /7/2. 1202021 /9o
Reg. NO.» e Water : g

SAMPLE ANALYSED

Fomento Resouirces Pvt.ltd, Casa Del sol, Miramar- Goa.

Referred by: ............ Be RSN .I.I.. KR “
11/08/20203na|yt|ca| PN e e R
Received/Collected on: ..o L o S
Sampling Point/Source: ...........ccc.ccoeen. B
T QEEEITIIIIIE: +eeeeeee oo et eesseeeeeeeeeeeeteeutaaseesseessaasansmsesenseemeteueeansaRseassanmeear s eaEEes s f st e s e e hd o b E s s d e n e A AL e E st s
ANALYSIS
Sr.No. |Determination Resuits Limits

1 Appearance 2 | Clear Clear

2 Colour Colourless | Colourless

3 Odour Inoffensive | Inoffensive

4 pH 5.4 (Boiled & Cooled ) 7.8 6.5-85

5 Turbidity NTU 1.0 5.0

6 Total Dissolved Solids mg/l 172.0 500.0

7 Total Hardness as CaCO3 mg/| 40.0 300.0

8 Calcium as Ca++ mg/| 8.0 75.0

9 Total Alkalinity as CaCO3 mg/t 30.0 200.0

(Methyl Orange)

10 Chiorides as CI- - mg/1 816 250.0

11 ulphate as SO4-- maq/l 09 - 2000

12 Nitrates as NO3- mg/| NIL 45.0

13 Nitrite as NOZ- mg/| Nil Nil

14 Oxidability - 4 hrs. mg/l 0.8 2.0

15 iron as Fe++ ' mg/l 0.05 0.3

16 Manganese as Mn++ mg/l Nil 0.1

17 Magnesium as Mg++ ~ mg/ | 49 30.0
Remarks: The sample of water analysed confirm to the limits prescribed for

drinking water. The water therefore can be recommended for human

B consumption after assessing its Bacteriologicall purity.

/ \!@é&ﬁ,c\“ S \ku_‘ Jeolieon
A 2 H S g 1
<OR "‘E : ‘/?N (Mrs V. S. Kunkoliencar)
‘1(2(' - «Jl:}x c‘(c o . P . !
ey (5 \ Sr.Scientific Assistant

Q
Govt. Plg. % Pd«najl Goa—18360400—5/2018. 4,) w
, \ A o ’:‘
/nO ~ we ity A9 o /
1!% TEAGAT fa(‘?‘ &aﬁ‘“
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING

PANAJI-GOA
Reg. No.: EDCW/3h9/2020_21 Date ///2/29 ..................
Water
SAMPLE ANALYSED
Referred bF amento. Resoutces. Put. Ltd . Casa- Dl Sol, MIFmar - e
Rt NO L CEMIMNAED/20/86 .- dat0tl - BEIOTI2020- e revereerrresieii s
Received/Collected on: ..... 30/C7/2020... analytical work completed.an. 07/08(2020........orie
Sampling Point/Source: ................. T!eated WaeRealib le ....................................................................................
As below
TO QELEIITIIIC, oo eeeeeeseeseeeeee s e et eeeeeueueeaessseensassssassemenseaesameaseon e bes s aansommnas e s e b e s e e e £t e E b d e s s e T oS e SR s
Sr.No. |Determination Le | Results Limits
1 Appearance ANALYSIS Clear Clear
2 Colour Colourless | Colourless
3 Odour inoffensive | Inofferisive
4 pH 6.5 65-85
5 Turbidity NTU 1.0 5.0
6 Total Dissolved Soiids mg/l 230.0 50C.0
7 Total Hardness as CaCO3 mg/i 55.0 30C 0
8 Calcwum as Ca++ mg/l 1G6.8 75.C
9 Total Aikalinity as CaCO3 magli 250G 200.0
(Methyi Orange)
10 Chlorides as Cl- mg/1 110.0 250.0
11 Sulphate as S04-- mg/l 0.9 200.0
12 Nitrates as NO3- mg/l Nil 45.0
13 Nitrite as NO2- mg/i Nil Nil
1o Oxidability - 4 hrs. mg/l 0.8 2.0
15 Liron as Fet+ mg/l | Nil 0.3
16 ; Manganese 2z Mn++ mg/l | Nil 0.1
17 Magnesium as Mg+t mg/t 6.8 | 30.0
Remarks:The sample of water analysed confirm to the limits prescribed for
drinking water. The water therefore can be recommended for human
. consumgption after assessing its Bacteriological purity.
/:Ogé’;f; G HEALTH Oé‘r>\ by e atisem
4 2 ok ~ b ' .
_?-,/ Q\,Q} &.%,19 \i.} ~ CM’?‘S Y.C- KM*MC;:)Q
(P ) o] Sa.lcieTnpe ded
AN s 4 g
N {.40 e . = < A ;'l//'
N ;
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Govt. Pig. Press, Panaji-Goa--183/10,000—5/2018.
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

mrwyr JO9 1
Reg. No~ ... 72

Date : ”2‘7/'{/?/9

gomnpieiad of

Received/Collected on:
Sampling Point/Source:

To determine: ... - eSS UOTURURUR .

ANALYSIS
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GOVERNMENT OF GOA
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

.............. Caaie-raif BT R A T T PP PP

Reg. No.: EROWYY T4 N pasn Date:../.E /2] 2o

SAMPLE ANALYSED

{ . _ 8§ _ 4 = 2

P Sris ANALYSIS | Resulis Limits
- l-%.l_
§ L 93T
2 Sadmrlsas
& LS RV S LR AT T Ll el A
= I
=2 NOmenEING
3 e D aJoi I i
- roaia . RPTR 2 2 o~ -~
- i iy eirsanas IR RS R o R84
- § Wl AP Y e Ly 2 e Wl
- i . . " - - g
o toTar tassaven Soias mase 148 o L IR N
7 i el 0 ICHEHES

RN

0% IR |
o
o T S o
ey,
¢

a1= e AE MELE A2
f o,
14 Chinrides as Cl- maft B8 Y 2500
44 Sidnhale oz B04 mah a0 00N
RS i oy A e e o
T2 PNITAES ad - HEYH Y R VR
13 Nifrite 23 NO2- malt M NE
i4 Coadabiitty - 4 hrs. mgfi 048 20
ig anganese as i+t mgfi i R
17 Maornesinm gz Mo mnf 8 N
L .~ - _ SSleigs s wt~easn e e . v wmome s i T S e

he sampie of water anaiysed confirm to the iimits prescribed for

Femarns:

S T wentor T s cafoaiss qeai Pt SO et asadt T i iR
a” ll¥ CTHMRGSrs s # 10% ¥PREMWY M W WiV W Wil Nt F NN PR ER IR £ W R R ANRR A INER Y
sonsumption after assassing its Bacteriologisal puriny,

Govt. Ptg. Press, Panaji-Goa-—183/10,600;-5/'20'1’8.
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Received/Collected on: ................ L

Sampling Point/Source: .
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Referred by: ............... Lha Minos A8

Sampling Point/Source:

TO AEIEITIIIIIE: ..o ettt ee e s eessesamneae e s e eeneaens AT

ANALYSIS
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
INVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
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GOVERNi\/IENI‘ OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
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h GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES

INVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No. : ... EPCWIZI5 1201718 Date : L2717
Wator
SAMPLE ANALYSED

Tha Minaes Managar Redi lron Ora Mines Fomento Rasources Pvt 1,
Referred by : . .

325 2nd Floor Casa Del Sol Miramar-Goa. RafNo Nil dated 28042017

........................................................................................................................

280412017 anahvtical work romplated on OO

Received/Collected on :

......................................................................................................................................

Sampling Point/Source :

.......................................................................................................................

& TO AELEIMNENE & .oiievirieeeeiiiiieiiieireeeireeeereeettsureeeeeetererraunereesttsssenssssnsssassssonansasnnnsbesssseetsssssnnnnsnssossnsnnnssessesesssssnnnnans
ANALYSIS
P Bl | g T U, SIS N JT— |- (-pe——* I
w090, WCLCL I THIAUViE l\t:bu“.’-’: LIl
1 Appearance Ciear Clear
2 Colnur (Harzan Linits} 10 50
L] e ey Yo mdlie e nis e [ PPRP - P Y
L¥ S SAVAVLAR HviItCGLiwtva HIVIIGI1ISIVE
4 nH 8R BR-RK
Ed - U SR V. W & 1772 2 4 M~ I~ %
fe ] T UTIGMLY 1IN 1.W 2.\
& Total Dissolved Solids ma] 1820 5000
7 Tt d Lt e PR J—— | E{a¥a) aivyy i
] §F WIEAT | I RIS O9 39 WRW W'Y trtnged =N N WIS NS
B Calcium as Gat++ mg/i 5.0 0.0
o Tolsl ﬁ!L'ﬁ!zﬁ:tf,’ as Cal03 « el /e prie SR
iviethy Giange;
10 Ch!ﬂﬂd#‘; as Cl maoft REA 2500
44 [ e [«FaY | R 1 1 heTaTaWal
! _l- Uulwl F=1i= 9\’0 S gt T llla!}: :‘::: Ba\ln\vl;\l
i 12 Nitrates as NO3- moit ] 450
' 13 Mitrita 22 MO2. mglt Rt Mt
14 Oxidability - 4 hrs. mal 08 20
45 i- :n 3d. e b i} Al
T “Vll GW ] Ll Tasgi t 15114 A A4
18 Manganese as Mn++ mafl Nit a1
47 oy T et T T x T T £z 1 [ o4 -Ta¥al
L} lVlﬂailVOIunl_ AP IV!L |IIHH Wl ; wllf Nl
Remarks: The samp!e of water anah;se confirm to the limits preseribed for
GiinKing watei. The water therefoie can be recomimended Tor human ~
consumntion after assassing its Bacteriologic Al nurity
Seon: Analyst
Er —n‘ JII‘.._N T_\;? M \9&&1\*
A O OF hFALmh Coleso
P o;,‘f;'; ~ ‘«""’/ Ce ™. { Mrs. T Coutinho ) { Mrs V S Kunkoliancar)
/ & ': J‘ “‘ .\ s gran = s x = . = =
;’/ » R ™ * \,§r.amemmc AssIsIEnt Scientiiic Assistani
i 1 ( ) £n '5
W% N l
& B
2 - e = "}-zz}

(o)) ~ ' i
G BT TEGR i

» ‘ ARNAN - GOM b
“ENray AN'L‘;%{:NU' N .:/
i S s
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No. : ....... EDCW!//O /201718 Wa Date /57/}7//7_ .....

y m\\\ \

7,

SAMPLE ANALYSED
The Minas Manager Radi lron Ora Mines Fomonto Resournas Put 1 id,

Referred By o st aemas e reeeraissennnes
° v 308 Ond Flasr T8 Dal Sal Miramar-Gaa Raf Na Nl datad 03manmy”
................................................ 0 3‘1’_}:5!2!_)1?an;h:ﬁ:::_ﬁweﬁ:f:f}mniefej1(31{}44'2@'17
ReECEIVEA/COILECTEA O & 1iiiiiiiiiiiiieeii et s s bbbt s e essssseestesasessessattsereeeseneeeserrrasressesissessesenaeneesnrnnsssnsrsasnes
Troatad wator e

Sampling Point/Source :

To determine :

ANALYSIS
Do . !P.._.a._,_.,.:__,.s_:__ i . Bi | J-p— . 1
w2 LW e R A ) NESUILD LU
1 Appearance Clear Clear
2 Colour (Hazan {nits} 10 S0
= S ala g fim s B om 2t s fon o BE _-.- ;;;;;;
w7 AL nuarsioive ] IUHUHE‘HVU
4 nH 7N 85-R5%
5 Tuibidity N1J 1.0 5.0
6 Total Dissolved Solids ma/ 920 5000
7 i O I P e e 44N 200 N
t 1S lﬂl i 999 de wals Iw Tttt 1™t wheff
8 Calcium as Car+ mail 3.2 2.0
L2 Total A%%::a%ms*:; as CaCoa smgh 5.0 jeis ke
{vieihyi Trange)
, 10 C H!nréﬂpq as Cl- ma/t 452 2500
( 44 o ke e DNRA S LR H AN N
i UMI]J‘ QS Qo Wt Hlul-: :‘::: ‘--U:l;v
iz Nitrates as NOS- mgi N 450
13 Mitrita as NO2- mgf Nil M
14 Oyidability - 4 hrs. ma/l 08 20
45 sorem  gmoe Pom 3 i swzre §E A ;"\ el
i wf VI &% t 9" ngre e N
16 Manganese as Mn++ mg/ Nil 1
A4F Y e T e A8~ 2 Pts Vi 4 5 200
[ W’lqﬂl ULl G9 I\‘i_a' . gt 1w _'_\I\J.H
Remarks: The sample of water analysed confirm to the limits prescribed for
grinking water. The waier therefore cap be recommended for huiman “
consumntion affer asaessing its Bacterininaical purity

Soon: Annlyst
@Eu/é fom
/O-FF_#’T\\ V'ﬁ M- N
\"NEAUF Wi T { Mrs. T Coutinho ) { Mrs V 8 Kunkolioncar )
WEPLIE SERvc, %, : .
of ~'s " S1.5cienitiic Assisiant Scientific Assistant
P N\

and v

P S

- =G0 ‘Cf*\‘///
It Y > \C/‘/
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

. 1 E TP
Wty D2t - et ke ol e
SAMPLE ANALYSED
The Minas Manager Redi Iran Ora Mines Fomeanto Resources Pyt L,

325 Ind Floor Casa Ta) Sol Wiramari(soa  Raf Na Nil da¥ad 28020017

............................................. Qﬂ{}'_i"_?f_ﬁ?’anaiﬂicalwork:ompfeted08»’03?2317
Received/Collected on :

Referred by : .

Sampling Point/Source :

) As helow
TO EEEITIINE I .oeeeiiitiiiisie ettt ee e e e e e e e e e e e e e et e e e e oo
ANALYSIS

P Bl %4 A i = 14 T

i LN, U'::ltﬂ mmuuvn “b‘bultb [ iYL
1 Appearance Clear Clear
2 Colour (Hazan Units) 14 50
b ) Y fam o Bhn yu by rm foa o s o a5 rom.
e AU IO ISiIve HIUNGHISIV
4 nH £9 8h-858
F ol ey SR SR 3 HN h IV} ¥ S M ™ /™
3 TUITRIAILY NV ALY, .U
8 Total Dissolved Solids mg/l 860 5000
7 Todmt Plmw e I e | ER- 3] i iatn ¥
{ 1 le 1] lﬂl\RHVDO G.O ot AN P ll|sﬂ (RS WIS W
& Calcium as Ca++ ma/i 3.2 7.0
g Teotal Alkalinity as CaCO2 mg/l 20.0 2000

iMethyi Grange)
10 {‘h!ﬂrxdpq as Cl- ma/1 A2 R 250 0
44 L P A ey wr e ¥, | [—— ] 4 M e tatalal
1% U\A!rﬂ QAT IO wWWhhwmg—— Iliul-: : “\al ‘-‘\l-\l-v
iz Nitrates as NO3- mg/i i 450
13 Mitrita a2z NO2- mg/l il Mit
14 Oxidability - 4 hrs. ma/l 08 20
485 | . | P R | K13 2
v uvn ﬂq LR A VHINF Y [ 11 A= v
16 Manganese as Mn++ ma/t Nil 0.1
47 |, E%n_:._;_ 1 4 ¥ 20N
if IVlﬂa! IVOIMHI GQ W H_' . |||=P| [T S PSS
Remarks: The sample of water analysed confirm to the limits prascribed for
dninKing water. 1nhe waier the f zfofe can be recommended for human <
cohsumption after assaasing its Bacteriolonical purity.

Sean: Analyst
{ Mr= T Coudinho)) {Mr= V 8 Kunkplioncar )

Scientific Assistant
GOVERNMENT o o

¢t CIORATE OF HEALTHO4
Q\Q; dE N E‘P[//o
O 2

% e i 7 IJJ
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J
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
EPCW/i467 1201617 Date - 1° ja-lr7
Reg. No. @ ., Water ALE © e
SAMPLE ANALYSED
The Minas Manager Redi ron Ora Mines JFomantn Resourcos Pvt L#d.
Referred bY : - 306 ot Flsast Caiss Dal Sol MIrHAF-Go3 - Rar NG NIl d36s8 SO0 101 7
--------------------------------------------- ?n.m?mn.’7.-aﬁﬁlwﬁl.w§?k-éhmﬁlmﬁﬂmmnn17---------.-.....u-.'..----.-....---
Received/Collected on @ ...ooovvieeieieeieeceeeeeeeee, TrSSH g s
SamPIINgG POINE/SOUICE © ...iviiiiiiieiitiieie ettt e et e e e s e e e e e e eeeeeeee e s e e et e es e e ees e oo,
( Az halow ,
TO dEIEIMINE Lottt ettt et ettt e e e e et eeeseesees e et e s es e s e e e e s e e e e ee e
ANALYSIS
St.NG.  Determination Resuills. Limils
1 Appearance Clear Clear
2 Colour (Hazan L} Inits) 10 50
R ] Y TN :s [EP - PRS- T fam o s 2m 52 32
~F WAV g oty i Wiy
4 nH g4 65-8K
5 Tuibidity NTU 1.0 5.0
& Total Dissolved Solids mg/l 1070 5000
7 Total Hardnsss as Calls mgﬂ 140 300.0
8 Caicium as Ca++ maA 3.2 9.0
e Tc*:z! Alkaling ity as CaCO3 mgh 200 2000
\Memyl ui'ai‘lgé;
10 Chiorides as C)- mafl 568 2500
C 11 Sulphats as SO4- gl Nil 200.0
12 Nifrates as NO3- mgyi iNii 45.0
13 Mitrita as NO2- mg/ Mit il
14 Onxidability - 4 hrs. ma/) 038 20
1c fron as Fett migh nil i
16 Manganese as Mn++ ma/l Ni} o1
17 Magnesium as Mgttt mg/ 1.5 30.0
Remarks: The sample of water analysed confirm to the limits prescribad for
unnmhg waler. The waler thefefore can be recommended for huiman -
cansumntion after assessing its Bacteriological purity.

Seon: Analvst

E{;‘g A‘}_‘}ﬁ { Mrs T Coutinho ) { Mrs V' 8 Kunkoliencar )
SN \\ S1.Scientific Assistant Scientific Assistant
) \J
\“\;, \ 5 nd J/ §/
g mAn 601‘ oo, ‘QV
\ ’V’AL L AND POLLUTION N ==

Govt. Ptg. Press, Panaji-Goa—1731/10,000—3/2014.



E- Mail :

sdlswadi@gmail.com

Format - 4

Sendor Name : FOMENTO RESQURCES PRIVATE SAMPLE Redi, Taluka : Venguria,

Sendor Ref. Letter No. & Date : -, Date - 06.02.2020

Dist : Sindhudurg

Annexure R-26 960 '
Senior Geologist Ground Water Survey And Development Agency, Sindhudurg

Sub Divisional Laboratory Sawantwadi
Bacteriological Water Sample Testing Report

Telephone :273443

Outward No & Date : GSDA/SWD/BACT/33. DATE : 13.02.2020

. T Sample . Fit/
St. | Grampanchyat | - Habitation Source Location Source Type bource Code Collection Date San'.\ple Redlqual E-Coli T?tal Unfit for Remark
No. Name Name - No. . Analysis Date | Clorine Coliform .y
& Time Drinking
1 2 3 4 5 6 7 8 9 10 11 12 13
1 REDI REDI TREATED WATER PWS - 07.02.2020 |07.02.2020 0.5 0 0 FIT

—

Senior Geologist
GSDA Sindhudurg
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROI, WING
PANAJI-GOA

Recerved/Collected on:
Sampling Point/Source:

To determine:

ANALYSIS

adEenr mmemtrenemcmrruon 3is PR T Lt Tore T Ty S
et Lo A LSRN -3 !H Fhnd BorX SNt P E I U NS Gk} !&4!5\1‘!5}‘-
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| Annexure R-27
CIN : U13209GA2010PTC006440

To, 25 February 2019

The Sarpanch,

Gram Panchayat,

Redi Village, Taluka Vengurla,
District Sindhudurg, Maharashtra

Sub: Drinking water

Ref:- 1. Your letter dated 01/01/2019 and 25/01/2019
2. Bacteriological Analysis report of the water from the District Water and
Sanitation Mission Cell/ District Council Sindhudurg dated 13/12/2018
Sir,
With reference to the above subject,we would like to state as below:-

1. The Water Treatment Plant at Redi Village, TaluKa Vengurla and being
maintained by us, Ms Fomento Resources Pvt Ltd. is state of art Reverse
Osmosis Water treatment plant and is being operated by the ISO certified
company ‘Thermax. Thermax has its Global presence all over 86+ countries
and has experts in energy waste water, water purification solutions.

2. Asstated by you in your above referred letter at Para 2, we would like to state
that the high-performance reverse osmosis chemicals and disinfectants are
being used for purification of water.

3. We regularly clean the Water Source tank. As suggested by you the date-of
cleaning and the due date for cleaning of the tank is displayed on the tank.
The same practice will be continued.

4. We have our in-house laboratory wherein we regularly check the quality of
drinking water. We also send the water Samples for the analysis to

\ Directorate of Health Services, Environmental & Pollution Control Wing,
/{7&%@ Panjim a Government Institution on monthly basis. The reports from Health
s ® &\ Services are found satisfactory and water is recommended for human

Q}Q \b?/ consumption. As required by you, we are submitting the water analysis
0\\“ x report for the month of January 2019 attached herewith as Annexure I.

(,%@J is for your information and records.
( &£
@’@xanking you
Yours faithfully,
Y FOMENTO RESOURCES PRIVATE LIMITED

Otfice 325, 2 nd Floor, Casa Del Sol, Casa lll, Next to Goa Marriott; Miramar, Goa - 403001, INDIA
Tal : +91 832 6658484 Fax ; +91 832 6658400 Email : fomento@fomento.com Website :www.fomento.com



(FOMENTO RESOURCES ) )8

L

CIN : U13209GA2010PTC006440

To, 2% Feb 2020

The Gram Panchayat,
Village Redi, Taluka Vengurla,
District Sindhudurg, Maharashtra

Sub:-Regarding the supply of Drinking water
Ref: - Your letter no. 1292, dated 01/02/2020

Dear Sir,

We .are in receipt of your above referred letter forwarded to us by
Infrastructute Logistics Pvt Ltd. In this regard, we would like to state as

under:

1. As you are aware, we take utmost care in the treatment of the water in
the State of Art of Reverse Osmosis Water Treatment Plant and its

suPply to the Village Panchayat.

c.e
@“\ also regularly take the water sample (at the outlet of the WTP) for
cﬂ‘\e *“\ & water quality monitoring. It is always found fit for the drinking

/%ﬁz“‘\ purpose.
\3)(79) 3. Upon receipt of your above referred letter, water samples were drawn

'lﬂ“)/ ' from the outlet of Water Treatment Plant in the presence of your
o representatlve and Officer of the Primary Health Centre, Redi on 6%

/((@,\943 ebruary 2020.

Ta\m We have sent the above collected water samples to following three
g‘aqaﬁﬁ‘ rent Government Authorities for analysis:-
a m ﬁnpw
A

/ o 2. Senior Geologists Ground Water Survey and Development Agency,

1. Maharashtra State Public Health Services, Department of Public
Health , Govt. Maharasthra, Oras,

z q\afo Sindhudurg, Sub Divisional Laboratory, Sawantwadi, Department of
ol
0% 9o\° ¢ Water Supply and Sanitation, Maharashtra
}
i _?\@%e |
¢ 7 %%\ QQ‘\\\XQ" (nr’\ FOMENTO RESOURCES PRIVATE LIMITED

\{
%1\?{6\&9,'8(‘\\ AL W Office 325, 2 nd Floor, Casa Del Sol, Casa lll, Next to Goa Marriott; Miramar, Goa - 403001, INDIA
Q{\,\(\@N ’ Tal : +91 832 6658484 Fax ; +91 832 6658400 Email : fomento@fomento.com Website :www.fomento.com
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3. Directorate of Health Services, Govt. of Goa, Panaji - Goa

All the water Analysis reports analysed and reported by all the above
mentioned laboratories tested for all the parameters of water samples are
found well within the permissible limits and the authorities certified that

water is fit for drinking purpose.

The water Analysis reports analysed by the different authorities are

enclosed herewith for your kind perusal.

We extend our full cooperation to maintain the transparency and continue

our services to supply the safe drinking water to the village.

Thank you and Regards

Thank you,
Yours Faithfully SN

ek fr

Encl: as mentioned above

CC:-1. Block Development Officer, Panchayat Samiti, Vengurla
2. Taluka Health Officer, Vengurla
3. Medical Officer, Primary Health Centre, Redi



E- Mail :

sdlswadi@gmail.com
Sendor Name : FOMENTO RESOURCES PRIVATE SAMPLE Redi,

Format - 4

Senior Geologist Ground Water Survey And Development Agency, Sindhudurg
2 Sub Divisional Laboratory Sawantwadi
Bacteriological Water Sample Testing Report

Sendor Ref. Letter No. & Date : - , Date - 06.02.2020

Taluka : Vengurla,

Dist : Sindhudurg

966

Telephone :273443

Outward No & Date : GSDA/SWD/BACT/33. DATE : 13.02.2020

_ Sample . Fit /
>r. | Grampanchyat | Habitation Source Location Source Type Source Code Collection Cate Sarr.\ple Redlqual E-Coli T?tal Unfit for Remark
No. Name Name : No. . Analysis Date| Clorine Coliform L
& Time Drinking
1 2 3 4 5 6 7 8 9 10 11 12 13 |
1 REDI REDI TREATED WATER PWS - 07.02.2020 | 07.02.2020 0.5 0 0 FIT

Seriior Geologist
GSDA Sindhudurg
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROI, WING
PANAJI-GOA

Recerved/Collected on:
Sampling Point/Source:

To determine:

ANALYSIS

adEenr mmemtrenemcmrruon 3is PR T Lt Tore T Ty S
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A2 [2.0%).: Outward No 290
Office of Shiroda Circle Office
Tal-Vengurla
Date-02/08/2021

The Tahasildar Saheb,
Vengurla.

Subject :-Submitting a report by carrying out inspection of
working/ non-working Mines of minor or major
Minerals, situated within the Circle of village
Shiroda with a view that disaster-like conditions
due to rain water as well as water storage should
not be created.

Reference:- Letter No. Min Desk-17/N C/ Min Inspection/2021/
COLL MIN/3797 dated 30/07/2021.

Respected Sir,

With reference to the abovesaid subject, it is submitted that at
village-Redi in Kanyal Sajja there is Mine of M/s Gogate Minerals company
which is being used for the excavation and transportation of Iron Ore and
after carrying out inspection of the said Mine it is noticed that said Mine
remains close during the rainy season and after carrying out inspection of
a Pit which is created due to excavation of Iron Ore in S.No. 51,52,57,58 of
village Mhartale and S.No.26 of village Kanyal it is found that there is no
possibility of occurring any incident such as collapsing the surrounding
area of said pit and of land sliding, spreading of soil from the mine on the
way or damages to the houses due to rain. So also, the Minor Mineral
Laterite-stone's Mines within the jurisdiction of Shiroda Circle are not
working and there is no possibility of land sliding in said Mine or of
causing damage to the agriculture land by coming out muddy-soil from the
said Mine or there is no possibility of causing any oft'_l_l_er_xdam’aﬁge._ §

Therefore, it is requested that further appropriate acti&gmaﬁw

f A ALLR 18

as per your choice Teranslehon Lt~ s TR
Verified From Original N P NG
= _ Submitted with respects to Your Honour. Sl 0%
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L Dist. Sindhudurg, Maharashtra - 416516.



Annexure R-29 972
) GO GT E Ml NE RA LS Phone: 2468917 (3 Lines) 2424696
- Telegram: MINERALS
FAX: 91 - 831- 2426487
146, TILAKWADI, BELGAUM - 590 006.(INDIA) Email: magogte@birvsnl.net.in

Date: 09-06- 2020

To,

Sarpanch,

Gram Panchayat, Redi,
Vengurla, Sindhudurg.

Sub:- Reply to the Gram Panchayat letter dated 03/06/2020 bearing no. 259/20/21

Ref. Applicaticn by Shri Mahadev Purushottam Marathe, R/o Kanyal, Redi, Taluka
W Vengurla, District Sindhudurg, dated 02/06/2020

Sir,

We have received your letter on 05/06/2020, bearing no 259/20/21 dated 03 06.2020

and upon perusal we would like to state as under:

1. The contents of your letter dated 03.06.2020, is denied by us, the way it is stated
by your depariment.

2. Your letter mentions about the application being filed by Mr. Mahadev Marathe
on 02/06/2020, the copy of the said application is not furnished to us along with
your letter dated 03.06.2020, we therefore hereby seek the copy of the said
application to enable us to respond to said application accordingly.

3. WITHOUT PREJUCIDE to what is stated herein above, we hereby summarize,
the true facts as below:

4. We hereby state the we are taking all necessary precautionary measures for
diversion of rain water into the mine pit through series of garland drains and
filtration channels. We deny the allegation made in the letter dated 03.06.2020.

5. We further states that with -the help of effective and suitable protective
measures, the surface runoffs from the entire catchment area including the
dumps, stacks and haul roads within the mine is diverted into the Mine Pit.

6. We deny reieasing the water from the open mine pit and dump directly into the

Kanyal tank, therefore thc gquestion of water getting polluted because of

t}ﬁiﬂmﬁlﬂ collection of huge amount of mud into the Kanyal tank does not arise.

Tﬁ’/T It is suffice to state that, we regularly analyse the water samples from Kanyal

mq;gﬂw tank by a laboratory recognised by MoEF & CC. All the water sasmples including
H??D'OJSC%’; the water samples collected from Kanyal tank In the month of April and May

Mumbai Office: Empress Court, 126, Churchgate Reclarnation, Mumbai - 400 020. Phone: 22821086, 22820827
Redi Address:At&Post REDI, Dist.Sindhudurg.Maharashtra-41651 7.Phone:(02366)227701 Teli Fax (02366) 226036
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2020 are within the required standards and no contamination is found as per
the report given by laboratory.

8. It is not out of the place to bring it tc your notice that Mr. Marathe has been
raising frivolous and unnecessary dispute against M/s Gogte Minerals. There
are various legal proceedings initiated by Mr. Marathe, in the name of his father
Mr. Purushottam Marathe, which are pending. The application made by Mr.
Marathe is nothing but a vexatious compiaint in the garb of a representation,
which is made with ulterior motives and is completely malafide. Without
prejudice to the content stated 1n the present para we hereby deny all the
allegation made by ‘Mr. Marathe in’ the appllf‘atlon dated 02.06.2020 and
reserves our right to file effective reply once the copy of the said application is
furnished to us. o .-

g. Regular precautionary measures aré always taken by us before the on-set of

monsoon and during the monsoon to avoid any untoward incidents,

10.  We request your good office to klndly personally visit the site to ascertain the
true picture of the situaticn and the precautlonary measures undertaken by us

in the interest of our vn'lace peop.e at ‘our mines.
Thanking you,

Yours faithfully, ‘
M/s Gogte Minerals C - :

[BA3]

oS

Mines Manager
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Office of the _
Taluka Vengurla, Dist. Sindhudurg (Maharashtra) Phone (02366) 268256
email: redigp07 @gmail.com
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Outward no. 300/20/21

To

The Manager, b A e

M/s Gogte Minerals Company Redi ‘

Date - 18/06/2020

Subject: Release of muddy water in the lake by M/s Gogte Minerals Company

Reference: 1. Shri Mahadev Purushottam Marathe r/o Redi, Kanyal dated

-02/06/2020

2. Your letter dated 09/06/2020

Dear Sir,

With reference to the letters 1 and 2 as above, I visited and surveyed the site in
presence of officers/staff Shri P. Srinivasrao and Shri Naidu. It has been
observed that the source of the water is from the rains. Based on the above
observations, you are directed to take the following precautions.

Please note.

SANDEEP PRADEEP PARAB

NOTARY
VENGURLA, SINDHUDURG DISTRICT
Govt. of India ‘
Near Sateri Mandir Vengurla, Tal. Venguria,
Dist. Sindhudurg, Maharashtra - 416516,

This document is noted at
Sr. NO tlé' .%Q?:’t Y

In the Notarial Reglster

1. While surveying the Kanyal lake and the dump site it has been revealed
that the water released in the Kanyal lake did not originate from the
dump or from your mine. Do not release water in future also.

. While surveying the dump at the mine site, it was observed that the rain
water over the dump and roads at the mine site is being released in the
mine. In future, particularly during the rainy season, you would release
the water in the mine itself.

Sd/-

Sarpanch

Redi Grampanchayat
tq. Vengurla,
Dist.Sindhudurg



a o INTERCERT
CABET (Recognised by GOI, MoEF&CC under E(P) Act 1986 Vide Gazette Notification gf?::g?;:gl:soomms)
- No. S.0. 857 (E) dated 26.02.2018. Recognition valid upto 25.02.2023

WATER ANALYSIS REPORT
MES/WIFTR/12/00
Name of the Project : Redi (203) Iron Ore Mine
Name of the Client : M/s. Gogte Minerals
Month : April, 2020
Date of sampling 1 29.04.2020
Date of Report : 08.05.2020
Report No : MES/SS/WR/53
Ref:1S : 2296, 1982 Class C Norms (Stream Water Standards)
SI.No. Parameters Method of Testing I;;\":;';sr ';‘:;:(::::': R::vuzlt
i pH 1S:3025(Part-11) 6.5t08.5 7.88
i |Dissolved Oxygen (as O;), mg/l, Min 1S:3025(Part-38) 4 51
ii |Biochemical Oxygen Demand (as O,), mg/l, Max 1S:3025(Part-44) 3 1.5
iv  |Total Coliform (mpn/100ml}, Max 1S:1622 5000 115
v |Colour (Hazen Units), Max 15:3025(Part-4) 300 5
vi |Fluoride (as F),mg/l, Max 1S:3025(Part-60) 15 <0.1
vii |Cadmium (as Cd), mg/l, Max 1S:3025(Part-41) 0.01 <0.002
viii |Chloride (as CI),mg/l, Max 18:3025(Part-32) 600 510
X [Chromium (as Cr '), mg/l, Max 1S:3025(Part-52) 0.05 <0.03
x |Cyanides (as CN), mg/l, Max 1S:3025(Part-27) 0.05 <0.01
xi |Total Dissolved Solids (mgf!), Max 15:3025(Part-16) 1500 956
xii |Selenium (as Se), mg/l, Max 1S:3025(Part-56) 0.05 <0.005
xiii |Sulphates as SO, (mg/l), Max 1S:3025(Part-24) 400 52.0
xiv |Lead (as Pb) mg/l, Max 1S:3025(Part-47) 0.1 <0.005
xv |Copper (as Cu),mg/l, Max 1S:3025(Part-42) 1.5 <0.01
xvi |Arsenic as As (mg/l), Max 1S:3025(Part-37) 0.2 <0.002
xvii |lron (as Fe),mg/l, MAX 1S:3025(Part-53) 50 0.09
xviii |Phenolic compounds (as CgHsOH),mg/l, Max 1S:3025(Part-43) 0.005 <0.001
xix |Zinc (as Zn),mg/l, Max 1S:3025(Part-49) 15 <0.005
xx |Insecticides, mg/l, Max APHA 21% Absent NA
xxi |Anionic detergents (as MBAS),mg/l, Max Annex K of IS 13248 1 <0.1
xxii |Qils and grease, mg/l, Max 1S:3025(Part-39) 0.1 <0.01
xxiii |Nitrates (as NO3),mg/l, Max 1S:3025(Part-34) 50 5.00
xxiv | Alpha Emitters (ucurie/ml), Max APHA 21% 10°® NA
xxv | Beta Emitters (pcurie/ml), Max APHA 21% 108 NA
SAMPLE CODE :
SW2 - Kanyal tank water
Samples Collected & Analysed by Mineral Engineering Services, Ballari, Note : NA - Not Analysed

/Z(%I{ I@iﬁ\;‘ SAD) (MhlSN!\A\jU /

GOVT. ANALYST HEAD OF LABORATORY

25/XXV, Club Road, Ballari - 583 103. Karnataka. Landline No. : 08392-267421.

mes_msraju@yahoo.co.uk
mesbly25@gmail.com

E-maii :
a Website : www.envtest.com




(Recognised by GOI, MoEF&CC under E{P) Act 1986 Vide Gazette Notification

~HEr INTERCERT

1509001:2015

NABET - ) OHSAS {ISO 45001:2018) :
- No. 5.0. 857 (E) dated 26.02.2018. Recognition valid upto 25.02.2023
WATER ANALYSIS REPORT
MES/WI/FTR/12/00
Name of the Project : Redi (203) lron Ore Mine
Name of the Client : M/s. Gogte Minerals
Month : May, 2020
Date of sampling 1 24.05.2020 “
Date of Report 1 12.06.2020
Report No : MES/SS/WR/66B
Ref:1S : 2296, 1982 Class C Norms (Stream Water Standards)
. Limits For Stream Result
Si.No. Parameters Method of Testing Water Standards VTS
i pH 1S:3025(Part-11) 65t085 7.90
i |Dissolved Oxygen (as O,), mg/l, Min 15:3025(Part-38) 4 55
iii |Biochemical Oxygen Demand (as Oy), mg/l, Max 1S:3025(Part-44) 3 1.7
iv | Total Coliform (mpn/100ml), Max 1S:1622 5000 310
v |Colour (Hazen Units), Max 1S:3025(Part-4) 300 5
vi  [Fluoride (as F),mg/l, Max 1S:3025(Part-60) 1.5 <0.1
vii |Cadmium (as Cd), mg/l, Max 18:3025(Part-41) 0.01 <0.002
viii  |Chloride (as Cl),mg/l, Max 18:3025(Part-32) 600 530
ix |Chromium (as Cr "6)' mg/l, Max 1S:3025(Part-52) 0.05 <0.03
. x |Cyanides (as CN), mg/l, Max 1S:3025(Part-27) 0.05 <0.01
xi |Total Dissolved Solids (mg/t), Max 18:3025(Part-16) 1500 1260
xii |Selenium (as Se), mg/l, Max 1S:3025(Part-56) 0.05 <0.005
xiii |Sulphates as SO, (mg/l), Max 1S:3025(Part-24) 400 56.0
xiv |Lead (as Pb) mg/l, Max 18:3025(Part-47) 0.1 <0.005
xv {Copper (as Cu),mg/l, Max 15:3025(Part-42) 1.5 <0.01
xvi |Arsenic as As (mg/l), Max 1S:3025(Part-37) 0.2 <0.002
xvii {lron (as Fe),mg/l, MAX 18:3025(Part-53) 50 0.08
xviii |Phenolic compounds (as CgHsOH),mg/l, Max 18:3025(Part-43) 0.005 <0.001
xix |Zinc (as Zn),mgfl, Max 1S:3025(Part-49) 15 <0.005
xx |insecticides, mg/l, Max APHA 21° Absent NA
xxi {Anionic detergents (as MBAS),mg/l, Max Annex K of IS 13248 1 <0.1
xxii |Oils and grease, mg/l, Max 18:3025(Part-39) 0.1 <0.01
xxiii [Nitrates (as NO),mg/l, Max 1S:3025(Part-34) 50 5.60
xxiv | Alpha Emitters (ucurie/m}), Max APHA 21 107 NA
xxv | Beta Emitters (pcurie/ml), Max APHA 21% 108 NA
SAMPLE CODE :
SW2 - Kanyal tank water
Samples Collected & Analysed by Mineral Engineering Services, Ballari, Note : NA - Not Analysed

ﬁ@\ﬁf ) o

(M.R. DURGA PRASAD)
GOVT. ANALYST

MM 1
(M.S. RAJU)
HEAD OF LABORATORY

25/XXV, Club Road, Ballari - 583 103. Karnataka. Landline No. : 08392-267421.

E-mail : mes_msraju@yahoo.co.uk
mesbly25@gmail.com

Website : www.envtest.com




	Index - R6 Reply
	Counter
	All Annexure
	R 22 Water Quality report dated 24.07.2018
	R23-Reply by NIH 05.05.2020
	R-24 Relevant pages from NIH report
	R25. Detail chart results on WTP Treated  Water samples -DOG 30 01 2017 t0 30102020
	R26 Treated water reports dated 06.02.2020
	R27 Reply to grampanchayat  25.01.2020 and 01.02.2020
	R28 Report dated  02.08.2021
	R29  Reply dated 09.06.2020 to Gram Panchayat
	R 30  Report by Gram Panchayat dated 18.06.2020
	R31Kanyal Tank Water Analysis April and May 2020 - MES




